
EC. No.'''' 
" I 

ESTIMATES, COMMn'l'EE 
(1977-78) 

(SIXTH.LOK SAB~A) 

", EIGHTH REPORT 

MINISTRY OF HOME AFFAIRS 
~.. -. 

(UNION TERRITORY OF CHANDIGARH) 
,.) -' 

, " 

Action taken by Government on th~ recommends--
JjOIl:S contained iii the ~inetyninth R~pori . ~f _ the 
Estimates ComDJjttee (Fifth Lok Sabha) OR the Ministry 
of Home' Affair&--Union Territory of Chandigarh. 

" 

I --
• Present&l in IAk Sabha 1m 23rd D«ember, I977 

," ~, 

, . 

L 0 It 8 A B H AS E C R B TAR I A T 
NEWDELm 

D~c",u,~,.. z9771Pariia, i899(Saka) 
_ 1'r'iu: 1b.-2-$5' p-

- r 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
J . SECRETARIAT PUBLICATIONS •. 

J 
"51 
f'·No. 

ANDHRAPRADESH 

I. Alldhra Un,verslty General 
Coop.rallve Slore~ Ltd .. 
Waillur (Vlsakhapatrlam) 

I 
I. G.R. Laks·hmIPathyC.heny 

and Sonti. General Mer-
chants and News Agents, 

. Newpet. ChandralllTl, 
Chinoor District. 

ASSA~ 

s. 'Western' BoW. DepOl; PaD 
Baur, Gaubat •. 

BIHAR· 

.. A_ ~irab Ghar, PoS! 

\ 

Boll 78. DiacCloal Road, 
) IllDabcd put. 

,"\JJARAT 

5- Vi,., Slore,. Sutlon Road, 
ADard .• 

.. The New Orde; Book 
COillpany Eliot Brldee. 
A hIIIedabad-•. 

t. .. - HA~YANA 

.,. Mn. Prabh. 8uok Sen·,ct , 
N .. Subnmanc:\I, G1trgaon, 
(-HarJua,. 

MADHYA PRADESH 

• Modern Boot House, ShiV 
Vii .. Palace. IndOrt O'y. 

MAHARASHTRA 

• M/!. Sundc:rdas G11"ch.ftd. 
fIOl. GirlJll"dl Road. Near 
Pnllce. Stlftf. ·8ombay-!. 

I •. ~ hrlena.lioul • aoo. 
Houu O'n"alc) Lamred 
•. Ash Lane. Mat-alma 
Gandb; Rgad, Bamba,-I' 

II The InlerltalJonaJ Boot 
~~t"'CC. Dea:an Gym. 
Ir:haaa "o<>na-. 

Namt 01 AgeDt Agency 
No. 

II. Charles LaIl\bert & Cam-
pany. 10J, Mahatma 

8 Gandhi Road, Opposite 
Clock Tower. Fort. 
Bombay. 

94 13· '.The Current Book. HO,-\ie, 
. Maruti Lane,Raghunath 

Dadaji Slrcc~. Bombay-I. 

14. Deccan Book Stall, Fer-
• • guson College ROad. 

Poonl-4. 

., 1 S MIs. Usha Book· Depol • 
585/A~ Chirl BUlr.lCban 
Hou~e. GlrPlJl. R0BL4. 

)7 

B.0mbaY-l B.R. . 

MYSORE 

16 .. M/i: People, B1Clok HGlHe. ~ 
OPp. Jacaflllloa .. Pal.~. 
Mysorr- I 

RA,ASTHAN_ 

IT. Information Ceatrf" 

)0 

16 

·6-1 . Governmc", of ~,a~, hap' . 
Tnpolla. Ja.pur C"y. 

. II 
14 

~ I, 
I) 

",'" 
~ 

.6 . 
II. 

~I 

u. 

z6 -13 

UTTAR PRADESH 

Swuut. Induslf,al "orb., 
.59. H"" SlTer' Meerur 
City 

Law Boot . Company." 
Sarda, Palf"l Mlfrl. 
AII3~-1 

"SST BENGAL 

Granthaloll.a. Sll. Amb,,::. 
Mookhelle~ Road. Bel-
rhana. 1. ParfllP~. 

W N~wman'" C OIIlPIIWIY 
LId ). Old COU" Moult 

'. Street. Calculla. 

. ~. 

10 

•• 
FlTrn. K.L. Multhopadh,~,. IJ 
6/IA. Banclillaram Akrvr 

LaDe. CaJcuil8 u. 

M/~. M.dr:/)eru BooIrHouse 
lB. Duff Lan .. , CaICUtt8-6 • 



CONTENS 

COIDIIsrnON OF THE CoMMITTU • 

CoIII'C!UTION OF THE STUDY GROUP 'G 

CJi..uoT£R I 

CHAPTElt II 

CHAPTLR III 

CHAPTI:R IV 

ApPDlDIX' 

I. 

II. 

III. 

Report 

Recommendations/Observations that have been accep-
ted by Government 

Recommendations/Observations which the Committee 
do not desire to pursue in view of Government's 
replies 

Recommendations/Observations in respect of which 
replies of Government have not been accepted by 
the Committee 

Copy of Notification No. l:T 3878-F2-,6/20797 dated 
28th October, 1976 

Copy of Notification No. 112o-UT FI (1\')-76/20800 
dated 28th October, 1976 

Analysis of the action taken by Government on the 
recommendations contained in the 99th Report of 
the Estimates Committee 

.c-•• '" w A.:tt t<; :',. ~ .• !;' .••.• 
\Uhr&.r.Y It. h .... : '·n a •. > :- ••. N· 

Oellti"e' (;,.",,'t Pul.'" ,!'voU . 
.... No. R-tt.'!Y-~"~L~.... 2~.::.z.::.za. __ ... 

(i) 

(iii) 

(vii 

II 

S-I 



-" ESTIMATES COMMITTEE 

(1977-78) 

CHA1RMAN 

Shri Satyendra Narayan Sinha 

MEMBERS 

2. Shri V. Arunachalam 
3. Shri Yashwant Borole 

*4. Shri Dilip Chakravarty 
*5. Shri K. S. Chavda 
6. '3hri K. Gopal 
7. Smt. Mrinal Gore 
8. Smt. V. Jeyalakshmi 

*9. Shri Sarat Kar 
10. Shri Basant Singh Khalsa 
11. Shri Krishan Kant 
12. Shri Nihar Laskar 
13. Shri Mahi Lal 
14. Shri Mukhtiar Singh Malik 
15. Shri Mritunjay Prasad 
16. Shri Amrit Nahata 
17. Shri M. N. Govindan Nair 
18. Shri S. B. PatH 
19. Shri U. S. PatH 
20. Shri Mohd. Shaft Qureshi 
21. Shri K. Vijaya Bhaskara Reddy 
22. Dr. Saradish Roy 
2'3. Shri N. K. Shejwalkar 
24. Shri Annasaheb P. Shinde 
25. Shri Ganga Bhakt Singh 

*26. Shri U grasen 

(iii) 



(iv) 

27. Shri K. P. Unnikrishnan 
28. Shri Shankersinhji Vaghela 

·29. Shri Vinayak Prasad Yadav 
*30. Shri Roop Nath Singh Yadav 

SECRETARIAT 

Shri B. K. Mukherjee-Joint Secretary. 

Shri K. S. Bhalla-Chiej Financial Committee Officer. 

Shri H. C." Bahl-Senior Financial Committee Officer. 

------------------_._----------
-Elected ... ,f . • 11-1977 Dicf-Shri Samar Guha resigned and Shrimati Renuka Devi 

Barbtald. S&I'V1IIltrf S. KUDdu. Janeswar Mishra, Fazlur Rehman and Sher Singh ~ 
to be membeR OD their appointment as M'misters of State. .... _ 



STUDY GROUP 'G' 
ESTIMA TES COMMITTEE 

(1977-78) 

J. Shri Satyendra Narayan Sinha-Chairman. 

2. Shri Mukhtiar Singh Malik-Convener. 

3. Smt. Mrinal Gore 

4. Shri Krishan Kant 

5. Shri Mohd. Shafi Qureshi 

f:i. Shri Annasaheb P. Shinde 

? Shri K. P. Unnikrishnan. 



INTRODUCTION 

1, the Chairman of the Estimates Committee having been autho-
riscal. by the Committee to submit the Report on their behalf, pre-
sent this Eighth Report on action taken by Government on the 
ret:'O:r1llIlendations contained in the Ninety-ninth Report of the 
Est:i:fr.ates Committee (Fifth Lok Sabha) on the Ministry of Romp 
.Aifairs-Union Territory of Chandigarh. 

2. The Ninety-ninth Report was presented to Lok Sabha on 28 
AllriJ, 1976. Government furnished their replies indicating action 
taker on the recommendations contained in that report by 15 
Decu',ber, 1976. Further information called for by the Committee 
was furnished by Government by 19 April, 1977. The replies were 
e:x;amined by the Study Group 'G' of Estimates Committee (lQ77-
71) at their sitting held on 24 November, 1977 who desired to be 
furnished with further information on certain points. The draft re-
Pf>rt was adopted by the Estimates Commit~ee (1977-78) on 5 Decem-
ber, 1977. 

3. The Report has been divided into the following Chapters:-

I. Report. 
II. Recommendations/Observations which have been accep-

ted by Government. 
III. Recommendations/Observations which the Committee do 

not desire to pursue in view of the Government's replies. 
IV. Recommendations/Observations in respect of which replies 

of ,Government have not been accepted by the Commit-
tee. 

4. An analysis of the action taken by Government on the re-
cc.m.:-:.::endations contained in the 99th Report of the Estimates 
Com..-:,ittee (Fifth Lok Sabha) is given in AppendIx III. It would be 
observed, therefrom, that out of 46 recomm,endations made in the 
Repm t. 33 recommendations i.c. 91.7 per cent have been accepted 
by Government. Replies of Government have not beer. accepted 
by the Commi~tee in respect 'of 3 recommendations i.e. 8.7 per cent. 

:N,.w DELHI; 

Decp,ber 22. 1977. 
------_. ---_ .. __ .-- "_ .. ---
Paw a 1. 1899tS). 

SATYENDRA NARAYAN SINHA, 
Chairman, 

Estimates Committee. 

(vii) 



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with the action taken 
by Government on the recommendations contained in their 99th 
Report (Fifth Lok Sabha) on the Ministry of Home Affairs-Union 
Territory of Chandigarh which was presented to the House on the 
28 AJ?ril, 1976. Action taken notes were received in respect of all 
the 36 recommendations from the Ministry on 15 December, 1976. 
Further inIormation in respect of 5 points was received from the 
Ministry on 19 April, 1977. 

1.2. The action taken notes on the recommendations/observa-
tions contained in the Report have been categorised under the 
following heads:-

I. Recommendations! observations that have been accepted 
by Government. 

S1. Nos. 2 to 6, 8 to 26, 28 to 36 (Chapter II). 

II. Recommendati:ms/observations which the Committee do 
not desire to pursue in view of the replies of Government. 
Nil. 

III. Recommendations/ observations replies to which have not 
been accepted by the Committee and which require 
rei tera tion. 

S1. Nos. 1, 7 and 27 (Chapter IV). 

1.3. The Committee will now deal with the action taken on some 
I{)f their recommendations/observations. 

Qrganisutional set up- Recommendation (Sr. No.1, Paras 2.15-2.17) 

1.4. In paragraph 2.15 of their 99th Report, the Committee had 
p~inted out that the Administrative RefJrms C:>mmission (1969) 
had made observations regarding the excessive staff employed in 
the Union Territory Administration of Chandigarh and had recom-
mended simplification of the administration. 

1.5. While recognising the multiplicity of functions/responsi-
biliti2s to be discharged by the Chandigarh Administration. the 
Committee stressed that the officers in the field should be given 
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adequate powers with effective supervlsIOn but multiplicity of 
administrative levels should be done away with in the interest of 
efficient and economic functi'Jning. The Committee recommended 
that a review of the staff strength should be made by the Chief 
Commissioner in consultation with a Director of leading public 
institution well-versed in municipal affairs and a representative of 
the Ministry of Finance with administrative experience so that the 
strength is rationalised and all possible economies affected consis-
tent with the maintenance of efficient services. In making this 
recommendation, the Committee had kept in view. the fact that 
the rationalisation of staff would constitute no problem as a subs-
tantial number of staff were on deputation to the Chandigarh 
Administration. 

1.6. In their reply (November 1976) the Ministry of Home Affairs 
stated that the field officers in this Administration are either of 
district or of lower level and their work: is directly controlled or 
supervised by the Secretariat offi::oe. They have been given adminiS-
trative and financial powers as Head of Offices. In certain caseS. 
? dditional p-owers as Head of Departments have also been given, 
besides conferring the Secr'et'1riat status by designating them as 
Deputy S.ecretary. etl~. in ex-officio capacity. The bottlenecks and 
difficulties in the official functioning including the problems of inter-
departmental coordination, are resolved in the meetings which are 
frequently held under the chairmansRip of the Chief Commissioner. 
A study about the powers enjoyed by the field officers has been made 
and it has been endeavoured to arm them with authority commen-
surate with their responsibility. A constant watch is kept to see 
:hat 1;he field officers function effectively". 

1.7. As regards the review of staff strength, it was stated that 
"p'reliminary study has been made by the Administration-and the 
staff in position has not been found excessive. On the other hand 
there is -demand for increase in staff in certain cases like the town 
plannings, engineering, education, sanitation and health, excise ano 
tax <J.tion. etc. due to the additional activities and development work 
under the Fifth Plan. While considering demand for' additional staff. 
2ttempt s are made to cope with the additional work from within 
the existing strength." 

l.n. Th(> CommittcE' clE'cired t(, know the action taken to review 
the staff strength in pursuance of their recommendations, institutional 
arrangements m2de to safeguatd against avoidable growth of St8~ 
cilld the details of enhanced powers given to field officers. In theu 
reply the Ministry have stated that f~r .unde~taking review of the 
st':l.ff strength of the Chandigarh AdmlTIlstratlon, three officers had 
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Oeen nominated to serve on the Committee (i.e. an officer of Stag 
Inspection unit, Ministry of Finance, an expert in Municipal Affairs 
:'rom the Indian Institute of Public Administration and an officer 
.)f the Finance Department of Chandigarh Administra.tion. The 
Committee was expected (April, 77) to start examination of the 
staff strength of the various pepartments shortly. The Ministry in 
a further reply (December, 1977) have stated that "for collection of 
data for review of staff strength, certain clarifications were caned 
~or by the Chandigarh Administration from the Ministry of FinanC2 
. SIU). who, in turn, advised the Administration to depute one 
of their officers to get himself acquainted with the method of filling 
in various proformae. Accordingly, an officer of the Administration 
:1as been deputed and the necessary data required for review by 
:he Committee will soon be collected from all concerned." 

1.9. It has been stated that after this Committee has reviewed 
~he staff str"ength keeRing in view of developing requirements of 
:he city, it would be possible to say whether any staff is surplus. 

1.10. As regards avoidable growth of staff, firstly, it has been 
5t::ted that there is a comp'lete ban on engagement of additional staff 
under the Non-Plan sector and, as such, no additional post is being 
allowed in this sector or in any of the offices of the Chandigarh Ad-
!l1inistration. The additional staff of operational and functional 
:1ature is, however, allowed only for the implementation of the plan 
schemes where considered absolutely necessary, with the concurrenCe 
Jf the local Finance Department. 

1.11. Regarding the delegation of enchanced powers, it has been 
stated that offi::ers in the Administration are generally of lower 
level and -no new or' enhanced powers have been given to them. 
Action in this regard will be further conSidered after the review of 
the st3ff position has been completed. 

1.12. The Committee are perturbed to note that the Committee 
_~l'lno~nte:! hy Government to undertake the review of the staff 
streng~h and functional efficiency of the Cha,ndigarh Administration 
has not even started working. An officer of the Administration has 
11m.':' (December 1977) been deputed at the instance of the Ministry 
of F~nance to get himself acquainted with the method of filling in 
'-~1"ious oroformae for collectiBg the d!1h from all concerned re-
quired for review by the aforesaid Committee. The Committee ure:e 
t~~t data conection should be completed without further delay and-
the review Committee should be asked to com!)lete the work 
and finalise its report expeditiously and thereafter the Government 
should lose no time to take follow-up action to simplify and ration-
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.alise the administration with a view to affecting all possihle ('C(HIO-

mics consistent wilth maintenance of efficiency in services. The ~ 
would also like that the .recommendations made by the R("vi{'w 
Committee and action taken thereon be brought to the notice ot 
Parliament at the earliest. 

1.13. The Committee also reiterate that institutional arrangemell t-
should be strengthened to safeguard against avoidable growth ilf 
staff in future. 

Recommendation (Sr. No.7, Paras 2.40 to 2.42) 

Rent of Buildings 

1.14. The Committee took note of the fa~t that a total amount vi 
Rs. 6.7 crore:s payable by the StatE: Governments ot Punjab (Rs . ..;;.~ 

croresl and Hai'yana (Rs. 2.6 croH's) as rent for oiLcc and residenti,i 
buildings in their occupation in Chandigarh had not been paid by 
them on account of lack of agreement regarding the formula fur 
assessment of rent of these buildings. 

1.15. Besides, for the common service, rendered in the main 
Secretc.,i:lt bu:~~~; ': '. Vidhan Sabha buildings et~ .. out of an amoun! 
of Rs. 41 lakhs and Rs. 22 lakhs due from the Punjab and Har.var:~, 

State Governments, respectively, upto 31-3-1975, only Rs. 23 IJkh~ 

and Rs. 15 lakhs, respectively, had been realised from the two State 
Governments. TEe balance of Rs. 25 lakhs had not been paid b. 
the two Governments, as they had not agreed to p":ly department"!: 
~harges of 15 per cent. 

1.16. The Committee stressed the need for an early settlemen ~ 
<If these matters by holding discussion at the highest level. if neces-
sary. 

1.17. In their reply (November, 1976), the Ministry of Home Affair" 
stated that to sort out the differences, meetings were twice fixed <1 + 
the highest level, first on 27 July, 1976 and thereafter on 3·0 October. 
1976, but these could not take place because of the pre-occupation 
ill health of the Chief Ministers of the Government" concerned. 
In a further rep'Iy (April, 1977) the Ministry have stated th"lt "i" 
has not been found possible so far to convene the proposed meetin<, 
with the Chief Ministers of Punjab and Haryana. to sort out thE-
differences. The question is, however, engaging attention. As soon 
as the formula for assessment of rent of Govel'nment buildings a I. 

Chandigarh is finalised in consultation with the State Grwernments. 
the outstandings on account of the payment of rent of builclin~s wiIi 
he got cleared." 
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, ~n a subsequent reply (December, 1977) the Ministry of Home 
.-.;'faIrs have stated that "the Governments of Punjab and Haryann 
',,'ere rcqldested that necessary instructions to their officer's should 
be issued fOr early disposal of the arrears of rent to Chandigarh 
A dministration in accordance \":ith the Simla formula. which in fact. 
;1',;;; had the tacit appr0val of both the State Governments. Despite 
:'eminder issued by the Chief Commissioner, there is no response 
1rom the State Governments". 

1.18. The Committee regret to note that huge amounts on account 
of rent for offices and residential buildings in the occupation of the 
State Governments of Punjab and Haryana in Chandigarh continue 
to be in arrears, in spite of the fact that a fonnula (simla formula) 
for settlement in this regard has been evolved with the approval of 
both the state Governments. The efforts mad~ to realise arrears of 
rent by the Chief Commissioner, Chandigarh Administration. have 
failed to get a response from the two State Governments. The 
Committee desire that the Government should take up this matter 
at the highest level with the State Governments of Punjab and 
Haryana and realise the arrears at the! ~arliest. It should also be 
ensured that the dues on this account Jo not fall into arrears in 
future. 

Recommendation (Sr. No. 24, Para 3.55) 
Housing Slum Prevention Measures-

1.19. The Committee obsel'ved with regret that Master Plan did 
:1)t dsualise the housing problem of the economically weaker se2-
Duns of society 1:.'<:, artisans, domestic labour. labourers involved in 
tle construction of the city etc., with the result that slum like con-
ei tiuns h'lrl (:(-111C int(, existence in the planned citv of Chand;garh. 
1: Wo.s o~l~ -in the last year of the Fourth Five Ye;r Plan (1974-75) 
::lat a scheme for building tenements for this category of people had. 
lJeen appToved. There were as many as 7004 families living in slum 
s:eas who had to be provided alternative accommodation, and it was 
proposed to build 2750 houses at a cost of Rs. 1.5 crores during the 
-Fifth Plan period. The Committee desired tbat Government should 
study in detail the causes which had led to the creation of slums 
:- nd take concerted measures to overcome the current problem. 
They also suggested that the lessons learnt from this study shoulci 
be circulated to all concerned, so that future town plannine waE 
c:one in an integrated manner and recurrenCe of such situation was 
"voided. At the same time the Committee desired that measures 
s'nould be taken to ensure that new slums were not created in future 
8!1d that Chandigar~1 attained the distinction of a City without slum5-. 
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1.20. In their reply (November, 1976) the Ministrv of Home Affairs 
stated that the Administration has already chalked out a p'hasec: 
programme for construction of EWS houses in different ;e('tor~. 
A scheme has been formulated for the rehabilitation of the resident-
of the Labour Colonies in the tenements and transit camp where ali 
the basic civic amenities are available. 836 houses have alreaoy 
been constructed and 558 more houses would be ready during tIl". 
year for allotment under this scheme. Effective measures are hein:-o,: 
taken through th~ en10rcement staff engaged in the Estate Offices i~' 
order to check further encroachment of Government land and ~Vf'l"' 
effort will be made to prevent any such fresh cases. The Ministry 
in a further reply (December, 1977) have stated that "under the 
scheme known as 'Licensing of Tenements and Transit Site Scheme. 
1975', labour' colonies in Industrial Area Sector 32 33. and Contrac-, ' 
tor Colony Sector-30 have been shifted in tenements and transit site", 
So far 1384 tenements and 2085 transit sites have been allotted to 
the residents of these labour colonies. Thus 3469 residents of varion::; 
labou.r colonies have so far been rehabilitated". 

1.21. It had been further stated that the question of conducting" 
thorough study in thE' matter and its circulation to all concerne,=, 
was under consideration. 

1.22. The Committee desired to lmow the reasons for delil.v 1" 
undertaking study in detail of the causes which led to creation c: 
slums and decision taken in this regard. 

1.23. The Ministry in their reply (Ap'ril, 1977) have stated that 
the conducting of study in detail as recommended by the Estimate! 
C--ommittee entailed scanning of numerous factors extending over I 
number of years and it is therefore, a time consuming process inv01',-
ing use of expertise in various fields particularly sociological. stati.~
tical and economic. EarlieI', it was felt that this study coulrl be 
conducted through the Colleges or University authorities, but sub-
sequently this was not found feaSible, as these agencies felt th~t 
this would need full comp'lement of staff as goes with academic 
surveys, and also sizeable finances by way of employment of ~.afi: 

to make available records from various offices of Punjab and <:ul--
sequently of the Union Territory, Chandigarh, meeting with a nUIT.-
ber of retired officers who were incharge of Capital Project am. whJ 
were now residing in and outside ChandigaI'h. It was felt that 
apart from involving huge expenditure, this would take much mol'2 
time, therefore, it was then felt that the planning and Statistical 
Unit of the Cbandigarh Administration might be strengthened bv 
providing additional staff as the Administration had no other' exper-
tise to ca:rry out this study. The matter is under consideration. 
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The Ministry in a further reply (December, 1977) have informed that 
·"the work relating to the undertaking of a study into the causes leac(-
ing to creation of slums and to suggest remedial measures has been 
.assigned to the Planning Officer, an incumbent of which post w'::-" 
selected from the Punjab Civil Servi:::e but he has not yet joinec: 
on deputation with the Chandigarh Administration. The study will 
fonnally be taken as SOon as the Officer joins. In the meanwhile. 
however, the basic data regarding the slums existing around thE 
city, is being collected as a part of the Administration's drive t.o 
eliminate these slums. This data will prove useful for the formal 
study". 

1.24. The Committee note that Chandigarh Administration -:3 
considering to have the study into the causes lending to the creation 
-of slums made through its Planning and Statistical Unit. The work 
relating t-o the undertaking of a study into the causes leading to 
creation of slums and to syggest remedial measures has been assigned 
to a Planning Officer selected from the Punjab Civil Service, who, 
it is stated, has not yet joined. The study will formally to taken 
up as soon as the Officer' joins. The Committee ar-e unhappy ove 
the inordinate dela:y in taking up a formal study into the causes 
leading to the creation of slums. The Committee are anxious that 
the study should be completed expeditiously and the remedial mea-
sures found necessary in the light of the study taken without delay. 
so that the future town planning is done in an integrated manner 
and recurrence of the situation that has arisen in Chandigarh 13 
. avoided. 

1.25. The Committee note that the Administration has chalked 
out a pftased programme fOr construction of hOUses for the economi-
cally weaker sections of society in different sectors and as p'art of 
a scheme for rehabilitation of the residents of the labour colonies 
in tenements and transit camps where all basic amenities are avail-
able. The Committee note that 3469 residents of various labour 
colonies have so far been rehabilitated. The Committee hope that 
more vigorous steps would be taken to rehabilitate the' remaining 
families, who are living in ~lums. The Committee would like t" 
reiterate that measures should be taken to ensure that new slum.' 
are not created in futUre and they hope that Chandigarh attains the 
distinction of a city without slums before long. 

Water Supply-

(Recommendation Sr. No. 27, Paras 4.23 to 4.24) 

1.26. The Committee had observed that the cur'rent requirement 
of water for the Chandigrah complex was 42 million Gallon daily 



8 

(MGD) which was likely to rise to 55 MGD bv the end of the Fifth 
Five Y.ear Plan period and to 95 MGD by th~ end of completion of 
~aster Plan i.e., 1987. As against the requil'ement, the present 
availability, which was only through tubewells was 27 MGD only. 
Tht' Committee had been informed that the possibility of augment-
ng the supply through tube-WEll was limited and alternative 

sources of water supply had to be tapped and a scheme for bring-
~ng water from Bhakra Main Line estimated to cost Rs. 11 crore" 
:"-tad been mooted. 

1.27. Pointing out that it was well known right from the inception 
of the Chandigarh capital project that there would be shortage of 
'.vater and the tube-well supply would not be adequate to cope wIth 
the requirements of the projected population, the Committee expres-
sed their regret that Government took no action auring all these 
years to tap alternative sources of water for the Union 'Lerritory 
with the result that the existing supply had fallen far short of the 
:::equirements. As valuable time had been lost, the Committl::e 
iesired Government to take concerted measures for augmel:tmg tile 
water supply through alternative sources without dela7" S0 8S to 
avert a possible water crisis in the near future. 

1.28. The Ministry of Home Affairs, in their reply (N0vWmbei , 

1976) stated that "a p'roject for' drawing water from Bhakra main line 
near Moranda has been drawn up. The proposal has been cleared by 
the Government of India. The execution was held u:p fOT want of 
concurrence of Punjab and Haryana Governments to share Wiiter 
from their respective quotas. MMHA visited Chandigarh towards 
the end of October and high level discussions were held on the is<:lle. 
A formula to share water has been agreed to. The work ma~ start 
immediately on receint of formal concurrence. A provision of Rs. n 

'rores to b~ spent du~ing the coming year has been m:,de." 

1.29. The Ministry adaed that "the construction of four tube-wells 
to augment the water supply of ChC'ndigarh was also taken in hand. 
Three of them have since been completed and the fourth is ne2rinr; 
completion. Four more tubewells are proposed to be constructed 
in the coming year and adequate plan provisions have been mf~di.' for 
~hese works. Possibilities to use the tube-wells installed for irri-
gation for drinking water purposes are nlso being ex¢ored." 

1.30. On being asked to clarify the latest position, tbe Mini:;try 
have stated (April, 1977): 

"Though the project has been cleared in prinCiple, thE; details 
of the scheme are still pending clearance. TWo disnisSions 
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have reeentlybeen held-~me '6'n 21-2-77 "~nd -anOflier on 
24-2-77-'-forsettling 'the outstanding' points 1Jis-a-vis clear-
ance of the 'SCheme. 

Although concurrence of the Punjab Government for ~wi'r.g 
Chandigarh to draw water from their share in the Bhakra 
Main Line Oanal has been received, yet the matter is 
under correspondence with the Government of Haryana, 
who too have accepted the proposal in principle and the 
only outstanding issue relates to the question of Chandi-
garh's total reqUirements of water. This aspect is under 
mutual examination by the Chandigarh Administration 
and the Government of Haryana." 

The Ministry have informed in a further reply (December', 1977) 
that the Government of Haryana have since given clearance, in 
principle, for the supply of water to Chandigarh from Bhakra Main 
line. This scheme has also since been finalised as appr'oved by the 
Government of India. An exp'enditure of Rs. 100.04 lakhs is expec-
ted. to be incurr~d during this year on items like acquisition of land, 
intake work of main canal, provision of various sizes of pipes. A 
sum of Rs. 175 lakhs has been asked for this purpose in the Annual 
Plan for the year 1978-79. 

1.31. The position of assessed requirements and availability of 
water during each year of the 5th Plan and that of the 6th Plan 
period is stated to be as follows: 

Year Prospec- Peak Maximum Deficit! 
tive season quantity surplus Remarks 

popula- require- available (MGD) 
tion ment 

(in lacs) (in MGD) 

1976-77 3'00 47'00 28.50 (-)18'50 

1977-78 3'25 5°'75 29'50 (-)2['25 

[!l78-79 3'50 54'50 31'00 (-)23' 50 The deficit is pr .. 

1979-80 3. 80 59'00 3['00 (-)38 '00 
posed to be met by 
reducing hours of 

supply to a mini-
IgSo-8[ 4' [0 63'50 57'00 (-.)6'50 mum of 8 hours, 

I~I-82 4'40 68'00 57'00 (-)11'00 

1982-83 4'70 72'50 57'00 (-)15'50 

1983-84 5'00 77'00 57'00 (-)20'00 

1.32. The Committee note that the scheme for drawing water for 
Chandigarh from Bhakra main line near Moranda has been cleared 
/ 
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by the Central Government and the Governments of Punjab and 
Haryana. The scheme has since been finalised as approved by Gov-
ernment of India. The Committee desire that concerted measures 
should be taken to imp~ement the scheme sp'eedily and adequate 
lunds should be provided for the purpose. 

L33. The Committee are: concerned to note from the figures fur-
:nished to them that the water supply position in Chandigarh will 
continue to deteriorate till 1979-80 when the deficit will be as high 
as 28 MGD (i.e., about 47 per cent of the peak seasOn requirement) 
and even thereafter the gap between requirement and supply will 
,go on widening from 6.5 MGD in 1980-71 to 20 MGD in 1983-84. They 
are informed that deficit is proposed to be met by reducing hours of 
supply to a minimum of 8 hours daily. The Committee w9uld like 
·Chandigarh Administration to take serious note of the projectioBs of 
water supply position available till the end of 1983-84 and undertake 
studies right now to find additional sources of water and initiate 
"action well in time to augment the water supply in Chandigarh ill 
·order to avert any water crisis later. The Committee would alsu 
like the Administration to keep the situation under constant watch 
with a view to ensuring that reasonable requirements of the people 
.of Chandigarh are fully met in the meantime and the water shortap 
is not allowed to go out of manageable limits at any time. 



CHAPTERll 

:RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (Sr. No.2, Para 2.26 and 2.27) 

"Advisory Committees" 

The Committee note that as many as 14 Advisory Committees 
bave been constituted to· assist the Chandigarh Administration in 
its day-to-day working, the most important of which are the Home 
Minister's Advisory Committee, Local Advisory Committee and the 
Rural Development Committee. They also note that besides the 
official members these Committees have non-official elements also. 
Thus in the H~e Minister's Advisory Committee, 5 out of a total 
of 9' members are non-officials. The non-official members on the 
Local Advisory Committee are 24 out of a total membership of 30, 
and on the Rural Development Committee 24 out of a total mem-
bership of 31 members are non-officials. 

The Committee appreciate the objectives uriderlying the consti-
tution of these Committees to advise the Chandigarh Administra-
tion on various aspects of its working. The Committee, h'owever, 
find that the constitution, functions and the periooicity of meetings 
of these Committees have not been spelt 'out formally. The Com-
mittee recommend that the constitution, functions and the intervals 
at which the Advisory Committees should meet, should be notified 
by Government for general information and adequate publicity· 
should be given of the existence of these Committees and their role 
and functions, so that the public is made fully aware of the oppor-
tunities available through these forums to bring their problems, 
difficulties and grievances to the notice of the Government. 

Reply of Government 

The constitution, functions and periodicity of meetings of the 
Home Minister's Advisory Committee were notified in the Ministry 
,of Home Affairs Notification No. 251119167-DH(S) dated the 14th 
"February. 1968. 

The Local Advisory Committee is constituted every year through 
a notification to advise the Chandigarh Administration on matters 
relating to local administration. The Chief Commissioner has also 

11 
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notified that the Committee shall meet every month vide reply to. 
recommendati'on No.4. 

The Rural Development CQmmittee is also constituted every 
year by notification to advise the Chandigarh Administration on, 
matters concerning rural development. As stated in reply to recom-
mendation No. 4 the Chief Commissioner has notified that this: 
Committee shall meet at intervals of not more than three months. 

Wide publicity is given to the meetings of these Committees 
through the media of press, radio etc. The citizens of Chandigarh 
are fully aware of the opportunities available through these forums 
to project their difficulties and grievances. 

[M.H.A. O.M. No. 16017/5/76-G.P., dated 30-11-1976J: 
Recommendation (Sr. No.3, Para 2:28) 

"Advisory Committees" 

The Committee would like to emphasise that the composition of 
these Committees should be broad-based which should ensure the 
participation of public in general and of the various functional 
groups. They would also suggest that the selected functional 
groups/interests may be afforded an opportunity to submit a panel 
of names out of which nomination may be made by Government 
on these Advisory Committees. 

Reply of Government 

The composition of these Committees is broad-based in the' 
sense that: 

(i) in the Home Minister's Advisory Committee, apart from 
local M.P., three of its non-official members belong to 
local political parties, one is a technical expert and one 
is Tepresentative of women and Social Worker; 

(ii) in the Local Advisory Committee representation has 
been given to all shades of opinion by including non-
I)fficial members belonging to political parties, trade, 
industry, educational institutions, retired Government 
servants, medical practitioners, press representatives, etc.; 

(iii) in the R.ural Development Committee, the elected mem-
bers from the various panchayats of the territory are 
included and is thus fully representative in character. 

Every care is taken to see that various interests are represented on 
these Committees and their representation is fairly wide and func-
tional. 
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At times various groups/interests send names of their own for 
nomination on these Advisory Committees. The suggestions thus 
.received are fully considered at the time of constituting the Com-
mittees. However, if any panel of names is invited for this pur-
pose, it is likely to lead to difficulty, in that a very large number 
of such gr.)ups/interests would come forward and to satisfy all the 
:groups and sch.ools of thought would be a problem. 

[M.E.A. 0.1',11. No. 16017/5/76-G.P., dated 30-11-1976J 

Recommendation Sr. No.4, Para 2.29) 

"Advisory Committees" 

The Committee observe that in the last three years, the Home 
Minister's Advisory Committee have met only 6 times, while the 
number of meetings held by the Local Advisory Committee and the 
Rural Development Committee have been only 6 and 4 respectively. 
According to a Notification issued in February, 1968, by the Minis-
try of Home Affairs, the Home Minister's Advis:>ry Committee is to 
meet at intervals of not more than 6 months. In the case of Local 
Advisory Committee, a decision was taken in February, 1976 that 
this Committee should meet once a m:mth, while in the case of Rural 
Development Committee, no definite periodicity for meetings appears 
to have been prescribed. The Committee have already recom-
mended that the intervals at which the Committee should meet 
should be prescribed, notified and strictly 'observed. The Committee 
need hardly observe that the intervals between the two consecutive 
meetings of the Committee should not exceed three months. 

Reply of Government 

So far as Home Minister's Advisory Committee is concerned, it 
is considered that the periodicity for fiolding the meeting of this 
Committee as already notified viz. twice in a year, is sufficient. 

2. As regards the Local Advisory Committee, it is now held every 
month and decision to this effect was made known to the members 
of the Committee in the meeting held on 11th March. 1976. Its 
meetings have been held on: 

24th Meeting. March II, 1976. 

25th Meeting. April 13, 1976 

26th Meeting. May II, 1976 

27th Meeting. • July 30, 1976 

28th Meeting, AUgustSI, 1976 

29th Meeting. September 29, 1976 
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No meeting could be held in June due to change in the incumbancy 
of Chief Commissionership and reconstitution of the Committee. 
Notification regarding its periodicity has been issued (Copy en-· 
closed-Appendix I). 

3. Regarding the Rural Development Committee, decision has. 
been taken by the Administration that the meetings of this Com-
mittee will be convened once in three months. Next meeting has. 
been called for in November, 1976. Notification indicating its perio-
dicity has been issued (Copy enclosed-Appendix II). 

[M.H.A. O.M. No. 16017/5/76-G.P., dated 30-11-1976J 

Recommendation (Sr. No.5, Para 2.30) 

"Advisory Committees" 

It has been represented before the Committee that delays have 
been occurring in payment of compensation for lands acquired and 
in the resettlement of 'oustees etc. In view of these grievances it· 
is neCE'RSary that the Rural Development Committee should play a 
m'lre prominent role in advising the Administration about the pro-
blems of the people from rural areas and finding solutions therefor. 
The meetings of this Committee should, therefore, be held frequen-
tly so that the people from rural areas could place their view--
point he-fore the Government through it. 

Reply of Government 

The Rural Development Committee advises the Administration 
on all problems of the rural people. This is also associated with 
the developmental work of the rural areas. As it provides repre-
sentation to every village in the Union Territory, the rural people-
have no difficulty in bringing their problems through this Com-
mittee hefore the Administration. The Committee is playing an 
important role in its sphere. 

2. In accordance with the recommendations of the Estimates 
Committee, it has been decided that it would meet once in a quar-
ter to place its view-point before the Government. 

rM.H.A. O.M. No. 16017/5/76-G.P., dated 30-11-19761 

Recommendation (S. No.6, p'ara 2.31)' 
"Advisory Committees" 

The Committee have been informed by Government that though 
these Committees function in an advisory cap.acity but highest 
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consideration is given to the views expressed by them and their 
advice is implemented to the extent feasible. The Committee con"' 
sider that since the Advisory Committees are the primary forums 
for representing public opinion in the Union Territory of Chan'di" 
garh, it would be desirable for Government to make these Com-
mittees an effective instrument for the expression of public point 
of view in the adminish ation of the Union Territory by encourag-
ing the representatives of the people on the Committees to contrL 
bute and p'articipate to the fullest extent in the deliberations 
of the Committee. They would also like Government to 
ensure that comprehensive memoranda on the various items of 
the Agenda as also the concrete action taken by the Administra-
tion on the suggestions made by the members in the previous; 
meeting, are prepared and circulated to the members well in ad-
vance to enable the members to make effective contributions. Con-
sidering the fact that these Advisory Committees have not been 
meeting frequently, the Committee stress that the Ministry of 
Home Affairs/Chief Commissioner should pay special attp.ntion to 
this aspect so that the people have a sense of participation in the 
administration. 

Reply of Government 

Wide publicity about the meetings and the business transacted 
by the Committee is given through the press and radio. The citi-
zens are aware of these forums available to them for expression of 
their point of view in the functioning of the territory. 

A comprehensive memorandum for the meetings of these Com--
mittees is prepared and circulated beforehand among the Mem-
bers. The statement showing the action taken on the decisions in 
the earlier meeting of the Committees is also sent to the Members 
and viewed in the next meeting. 

A large number of items received for the agenda of the meetings-
ftom the Members is indicative of the fact that public point of 
view is fully expressed and the Members contribute and partici-
pate in the deliberations of the Committees to a great measure. 

[M.H.A. O.M. No. 16017/5/76-G.P., dated 30-11-19761 

ilecommendation (Sr. No.8, Para 3.12) 

The Committee note that a Master Plan for the development of 
Chandigarh to cater to a total pop'Ulation of 5 lakhs is being imple-
mented in two phases. Development of Phase I, consisting of 29 
Sector! for accommodating a population of 2.5 lakhs has almost been' 



16 

co;m.pleted. Phase II envisages developments of 17 sectors to accom-
modate, a:n additional population of 2.5 lakhs and is likely to be 
completed by 1987. The Committee were informed that many pro-
blems have cropped up necessitating review of many assumptions 
in the Plan. The main problems are growth of slums, low level of 
development in peripheral rural areas, larger growth of population 
in the sectors, increasing strains of accelerated urbanisation and in-
creasing pressure on social services due to the emergence of satellite 
towns of Mohali and Panchkula and the Air Force and Army Estab-
lishments. The Committee recommend that there should be a 
regular system of review of the Master Plan periodically, say after 
5 years, in close coordination with the Governments of Punjab and 
Haryana who are concerned with the development of satellite towns 
of Mohali and Panchkula, and the Air Force and Army Establishments 
in order to re-orient it in the light of the pattern of growth of 
population and other developments. While reviewing the Master 
Plan, it would be useful to consult selected institutes/bodies of 
architects and experts in town planning. The Committee have no 
doubt that the deficiencies of the Master Plan noticed in the COUrse 
of its implementation would be specifically brought to the notice of 
these institutes/hodies for expert advice. 

Reply of Government 

The Master Plan of Chandigarh, ap'art from designating the 
various land uses, provides a broad net-work of circulation system, 
dividing the city into a number of Sectors based on an universally 
accepted concept of neighbourhood units. Within the broad frame-
work of the Master Plan, each Sector is detailed out and its lay-out 
is prepared according to a predetermined programme which is fixed 
after assessing the needs at the time and taking into account the 
socio-economic changes taking place in the social structure. 

2. A high level Co-ordination Committee has been constituted bY 
the Government of India under the chairmanship of the Secretary in 
the Ministry of Works & Housing with representatives of Punjab, 
Haryana, Chandigrah Administration and the Defence authorities 
for the preparation of an integrated plan for the total urban area 
form. This Committee is assisted in its wo~ by three Working 
Groups which are multi-disciplinary in character and include ex-
perts in their respective fields. 

3. As regards the recommendations of the Committee that the' 
review of the Master Plan prop'psal.s be done. in consultatw,n with 
s~lect~d. ins.titutesjbodies of arcb}.tects. and eJqlerts in town~plan
.niBgj it maybe stated that this qllestJOn also ca:rn~, up ,for disc;ussion 
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in the meeting of the Home Minister's Advisory Committee for 
'Chandigarh held in February, 1976. After deliberations at length, 
it was decided that there was no need to have a separate Committee 
for this purpose. However, expert advice on the lines suggested 
by the Estimates Committee will be sought as and when considered 
necessary. 

[M.H.A. O.M. No. 16017/5/76-G.P., dated, 30-11-1976J 

Recommendation (Sr. No.9, Para 3.13) 

As the Chandigarh city is now expanding extensively, the Com-
mittee would like to emphasise the need for developing each of the 
17 Se~tors in Phase IJ as self-contained units by providing services, 
marketing facilities etc., so as to reduce strain on transport. 

Reply of Government 

As the concept of neighbourhood unit has been applied in the 
planning of Chandigaxh, each of its Sectors is designed to be self-
contained by providing all the essential services. This concept has 
been applied in the Phase I. Sectors. The development of Sectors in 
Phase IT is also being made keeping this aspect in view. 

[M.H.A. O.M. No. 16017/5/76-G.P., dated 30-11-1976J: 

Recommendation (Sr. No. 10, Para 3.14) 

"Capital Project-Estimate of Expenditure" 
The Committee note that the estimate of expenditure on the 

Chandigarh Capital Project, which was neaIlly Rs. 24.00 crores in 
1957 for Phase I of the Master Plan was revised in 1972 to Rs. 54.00 
crores for Phase I. In addition, Rs. 42.00 crores has been 
estimated for development of PhaSe II bringing the revised 
estimates - of the Project to Rs. 96.00 crares. The reasons for 
the cost escalation in respect of Phase I are stated to be "additional 
requirements since the formulation of the original estimates." The 
""ommittee feel that the increase in estimates for Phase I of the 
project by Rs. 30.00 crores during a time span of 15, years is of a 
"igh order. The Committee would like Government to prepaTe 
realistic estimates in the very beginning and to observe utmost 
economy in the execution of. the Master Plall so as to keep the cost 
t6 an unavoidable minimum. 

Reply -of -Government 

The recommendation of the Estimaies Committee. for preparing 
realistic estimates in the very beginning. and to observe utmost 
economy in toe execution of the Master Pl~n is· noted. It will be 
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ensured that this is followed in letter and spirit. Necessary instruc-
tions in this regard have been issued to all concerned. 

[M.H.A. O.M. No. 16017 j5j76-G.P., dated 30-11-1976]; 

Recommendation Sr. No. 11, Para 3.15) 

The Committee note that the density of population in various 
Sectors varies from 7 to 76 per acre. The Committee have been 
informed that the low density in certain Sectors is attributable to 
the location of Raj Bhavan, Capital Complex, shopping Centre, and 
also of common facilities like Colleges, Hospitals, Central green belt 
etc. Nevertheless, the Committee feel that there are wide variations-
in the density of population of various Sectors which detract from 
the need for optimum and equitable land utilisation. The Commit-
tee recommend that Government should take steps to remedy the 
situation and at least in the new Sectors that are coming up special 
care should be taken to ensure that the land utilisation is optimum 
and the population is equitably distributed. 

Reply of Government 

In the light of the recommendations of the Estimates Committee 
redensification of Sectors already planned is being attempted in the 
interest of optimum equitable land utilisation. In respect of the 
Sectors yet to be planned. it will be ensured that the land utilisation 
is optimum and population distribution equitable. 

[M.H.A. O.M. No. 16017 j5j76-G.P., dated 30-11-1976J 

Recommendation (Sr. No. 12, Para 3.16) 

"Capital Project-Disposal of developed plots" 

The Committee note that 1616 p'lots which have been developed 
during the years 1972-73 to 1974-75 have not been disposed of. The 
Committee are informed that these plots are being auctioned on the 
basis of demand from the public. The Committee need hardly point 
out that the delay in the disposal of developed plots leads to blocking 
of public funds besides holding up the satisfaction of the needs for 
residential, commercial and industrial accommodation. The Com-
mittee feel that one of the reasons for lack of demand could be the 
ignorance of the public about the existence of such plots. The 
Committee would, therefore, like Government to give wide pUblicity 
to the availability of such plots and dispose them of as early as 
Dossible. But before their disposal, the Committee would like 
Government to reconsider their policy regarding the disposal of these 
developed plots with a view to putting them to best use in the' 
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interest of solving the problem of slums and constructing houses for-
weaker sections of society. 

Reply of Government 

Two auctions have since been held and 450 plots disposed of. 
Another auction is to be held in December and is expected to dispose-
of 200 plots in that auction. All steps are being taken to dispose of 
the remaining plots and wide publicity to the availability of such 
plots is being given while inviting applications for allotment. 

2. In conformity with the recommendations of the Committee, 
the policy as regards disposal of developed plots is also reviewed and 
reconsidered with the object of solving the prQblem of slums and 
constructing houses for weaker sections of society. 

[M.H.A. O.M_ No. 16017/5/7/76-G.P., dated 30-11-1976]: 

Recommendation (Sr. No. 13, Para 3.24) 

"Capital Project-Acquisition and Development of Land" 

The Committee observe that an area of 878 acres has still to be· 
acquired for the Capital Project and that out of the land acquired 
so far, 1150 acres have yet to be developed. The Committee recom~ 
mend that Government should prepare a perspective plan for the 
acquisition and development of land for the Capital Project and 
undertake its implementation accO'I'ding to a phased programme. 
These plans and programmes should be so framed as to avoid the 
recurrence of the shortcomings noticed earlier in the acquisition and' 
development of land. 

Reply of Government 

The following programme has been drawn up for acquisition and 
development of land for the Capital Project:-

(I) Acquisition of remaining land faIling in the Master Plan 
area of Chandigarh: 

Land falling in Sector 

45· 

41 (balance) 

44 (balance) 

42. 43 (balance) 

Pr~posed year of acquisition 

1976-77 

1977-78 

1978-79 

1979-80 
- _._--- -------------_._------_. 
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(II) Development of Sectors, land for which has been acquiredj 
~ be acquired: 

Sector 

39 

44 

43 

Proposed year 
of development 

March,1978 

Dec. 1977 

March,1979 

March,1979 

March,1981 

• March, 1982 

• March, 1983 

• March, 1984 

Remarks 

Land already acquired. 

Land already acquired. 

Land already acquired exc~pt 
for abadi area. 

Land already acquired. 

Land being acquired in the 
year 1976-77. 

A part of Sector 44 has already 
been acquired and balance is 
to be acquired in 1978-79. 

A part of Sector 43 has already 
been acquired & balance is 
to be acquired in 1979-80. 

Land to be acquired in 1979-80 

2. In drawing this programme, the factors that a period of about 
3 years is taken for preparing the land after acquisition till the stage 
of its development and the availability of funds in the Plan, have 
l)een kept in view. 

[M.B.A. O.M. No. 16017/5/76-G.P., dated 30-11-1976J 

Recommendation (Sr. No. 14, Para 3.25) 

"Capital Project-Delay in payment of compensation" 

The Committee are surprised that as on 1-1~1976 as many as 110 
cases of compensation for land acquired by Government involving an 

mount of Rs. 15 lakhs were pending, out of which 42 cases were 
more than 5 yeaTS. The Committee see no reasons why it has not 
been possible to pay compensation in the 42 cases where the land was 
acquired five years ago. They would like Government to undertake 
a crash programme for the payment of compensation in these old 
cases within the next six months. In regaNi to other cases the 
~ommittee desire that Government should enquire illto the reasons 
{or the delay in their disposal and remove the bottle-necks, if any, 
which may have· been holding up the finalisation of· these cases. The 
Committee suggest that the Chief Commissioner· should t~ energe-
tic steps to locate the rightful owners of the land acquired and have 
the amount of compensation paid to them. The Committee would 
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like to be informed of t!le progress made in the settlement oIthese 
cases within six months. 

Reply of Government 

In all, 243 Awards have been announced from 1-11-1~66 to 31-12-
1975. Payment in 133 Awards has already been received by the 
right holders in full. 

2. The reasons for non-payment in the 'remaining 110 Awards 
"ave been gone into. It is noticed that these cases are pending for 
want of settlement of disputes as regards the legal heirs. In some 
cases the owners have died an4 there is either no legal heir or no 
one is coming to receive the payment possibly because the amount is 
small. There are, therefore genuine difficulties in locating and p'res-
sing the right holde'I's to receive the payment, the whereabout of 
some of them are even not available. 

3. Prima-facie, the onus is on the right holders, who do not come 
to receive the payment. Where the right holders do not come for-
ward to receive the payment, the amount is dep03ited in the Revenue 
Deposit through the Treasury and the right holders can be paid at 
any time without any interest. Thus, the amount to be paid is lying 
safe and the claim can be liquidated as and when the right holders 
come 'to get the payment. 

4. In spite of the difficulties in finalising the old cases, dlorts are' 
being continued to find out the rightful owners and to settle the 
cases as qUickly as possible. 

[Ministry of Home Affairs O.M. No. 16017/5:/76-GP 
dated 30-11-76] 

Statement showing the action taken on the recommendatiolls!con-
elusions contained in the Ninety-Ninth Report of the Estimates Com7 

mittee (Fifth Lok Sabha) on Ministry of Home Affairs-Union Terri-
tory of Chandigarh. 

Recommendation (Sr. No. 15, para 3.28) 

"Capital Project-Rehabilitation of oustees" 

The Committee consider that the rehabilitation of agriculturists-
whose lands have been acquired for the Capital project should be 
the first charge of the Chandigarh Administration and a scheme for 
their rehabilitation should have been an integral part of the Master 
Plan. The Committee feel that the idea of total displacement of 
village whose lands are acquired should now get replaced by the, 
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"Concept of absorbing the villages in the city plans and making them 
.:an integral part of the planned development of the metropolis. This 
would serve three-fold purpose·--the problem of rehabilitation of ous-
tees would be resolved; the social tension would be eliminated and 
·a sense of participation in the development process would be im-
parted in all sections of society. 

Reply of Government 

Resettlement of agriculturists whose lands are acquired for the 
'Capital Project, has always been considered to ~ a charge on the 
Project. At the time of inception of the Project, the displaced per-
sons were rehabilitated on land-to-land basis and cash compensation 
was given for the structure faIling within the Master Plan area. 

A decision has also been taken that existing village "abadis" 
will not be disturbed for the sake of urbanisation pTovided the vil-
lagers wanted to retain their houses for their own use. In the event 
'of transfer Government will hav~ the first right to purchase/acquire. 

[M.H.A. O.M. No. 16017/5/7G-G.P., dated 30-11-1976J 

Comments of the Committee 

The Committee note the decision of the Government that exist-
ing village'abadis' will not be disturbed for the sake of urbanisa-
tion provided the villagers wanted to retain their houses for their 
own use. They would like that village 'albadis' should be taken 
into account while formulating plans for development of the metro-
polis and improvement of environmental and sanitary conditions 
and Toad communications in these 'sabadis' should be an integral 
part of the overall development plan of the area. 

Recommendation (Sr. No. 16, Para 3.33) 

"Capital Project-Sale of plots by auction/allotment" 

The Committee note that the total number of plots disposed of 
after 1st November, 1966 is 7623-Residential,5990, Commercial 1100, 
Industrial 510, and for Lnstitutions 23. They also note that in the 
case of residential plots, the policy had hitherto been to allot a cer-
tain number of plots to low-income group people and certain special 
categories like Defence Personnel, Engineers, Doctors, Journalists 
and Members of Sahitya Academy,\ at a fixed price which was suO-
stantiaHy lower than the cost of acquisition and development of 
land. The Committee feel that the benefit of allotment of develop-
ed rE'Sidential plots at a subsidised rate should be available only to 
the Economically Weaker Sections of the Society. The Committee 



recommend that Govemmen~ should work out weLl-considered self-
financing scheme for sale of residential plots which may not prove 
a burden On the Exchequer and at the same time afford benefit to 
the Weaker Sections of the Society. In the opinion of the Com-
mittee, the policy should be to make available developed land at 
subsidised rate for building houses/flats for the economically weaker 
and low-paid sE:ctions of Society, low-paid Defence Personnel and 
oustees from land and making up the loss by auction of a certain 
percentage of plots to higher income group and for commercial pur-
poses. 

Reply of Government 

In the matter of sale of plots by allotment, the policy in the past 
had been to fix the price of land not lower than the COS"; of acquisi-
tion and development. In other words, these plots were allotted on 
"'no profit no loss" basis. The plots have also been allotted at a 
price worked out on the basis O'f average of last t'vo auctions held 
before inviting the applicatiO'ns. Thus the allO'tment of plots to' the 
special categories were not, strictly spe2king, on subsidised rates. 

2. Broadly, it has now been decided to effect the sale of plots by 
~auction/ allotment as fellows:-

(i) In case of EWS category, 100 per cent houses are to be 
constructed hy the Administration; 

(ii) In case of LIG category, 50 per cent of the houses are to 
be constructed by the AdministratiO'n and 50 per cent of 
the plots are to be disposed of through public auction; 

(iii) In case of MIG, category, only 33 per cen,: of the houses 
are to he constru:ted by the Administration and 60 per 
cent of the plots are to be disposed of thrO'ugh public 
auciion; 

(iv) In case of ffiG category, 100 per cent of plots are to' be 
sold by public auctiO'n. 

"The allO'tment O'f residential plots at subsidised rates to' the weaker 
--£ection of society fO'r building hO'uses/fiats has not been considered 
,; appropriate , inter-alia, for the following reasons:--

(a) The AdministratiO'n has already embarked upon schemes 
fer constructiO'n of cheap houses, including the industrial 
heuses and the houses for the Government servants. In 
addition, the Housing Board has new taken up construc-
tien of EWS, LIG and MIG houses for such persons. 
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(ib) Persons of EWS and LIG category have inadequate re-. 
sources to construct houses on the plots with the result 
most of the plots will remainunbuilt; 

(c) NOlUlla!ly, each 5-marla plot contains 2i dwelling units. 
whereas the allottee requires one unit and therefore, full 
utilisation of the plot is not made and less dwelling units 
are available for the poor; 

(d) There is a general tendency to transfer plots in order to 
gain some profit and the EWS. and LIG categories remain 
open to exploitation. 

3. Apart from this integrated land and housing policy enunciated 
above, decision has been taken to work out the finances sectorwise, 
so that each Sector is made economically viable after assessing the 
plots to be transferred/sold on 'no profit no loss' basis and also the 
plots to be sold by auction vis-a-vis the land required for public 
buildings, roads, etc. In this way the benefits accruing out of pub... 
lic auction are proposed to be utilized for cons~ruction of houses for 
EWS category. It is aimed at making the scheme self-financing and 
also injecting an indirect element of sUbsidy in the case of EWS 
category. The land given to the Housing Board for building houses 
for the economically weaker and low-pa;d sections of society has 
also been exempted from starnp duty. 

[Ministry of Home Affairs O.M. No. 16017/5/76-GP' 
dated 30-11-70] 

Recommendation (Sr. No. 17, Para 3.(8) 

"Rousing-on a short, medium and long term basis" 

The Committee note that according to an assessment by a 
Working Group constituted by Planning Commission, the housing 
requirements of Chandigarh by the end of the Fifth Plan period 
(i.e. 1978-79) are 42,000 dwelling units and by 1986-87. another 
31,000 dwelling units. The Committee, however, find that no long 
term plan has been drawn up beyond the Fifth Five Year Plan 
period. The Committee recommend that the housing problem Qf 
the Union Territory should be tackled on a short, medium and long 
term basis and schemes for housing should be prepared accordingly 
to meet the requirements of all sections of society, particularly the 
weaker sections, keeping in view the overall req.uirements by the-
year 1986-87 to synchronise with the time-span envisaged in the _ 
Master Pan of the territO'l'Y. 
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Reply of Government 

The Working Group constituted by the Planning Commission 
assessed the housing requirements both upto the end of Fifth Plan 
period i.e. 1978-79 and upto the year 198~87 i.e. when the city· is 
expected to achieve the planned population of 5 lakhs. The targets 
are, however, directly dependent upon and necessarily need to be 
related with the plan allocations_ Keeptrtg in view· the allotments 
made in the Fifth Plan, the houSing· progranime has been· phased on 
yearly basis. Besides, the Chaildigarn H0t!sing Board has been set 
up with the objecto~ augmenting the hOW:iilg stoc'k: The bulk of 
the houses proposed to be constructed by the' Afuliinistratfori and 
a~ ':t>e tp.e . Housing· Board Win cater to the needs of eConomically 
weaker .sections of the society. Special incentive in the fom of 
aJlotnient of land on 'concessional' basis are being offered to 'lnsti~ 
tutions like LIe, P & T, other public bodies, for the constructions of 
staff housing. 

2. As soon as indications about the funds available for housing 
under the Plan schemes in the Sixth Plan are available, the blue 
pri~t for the housing programme will be prepared. 

3. The housing problem is thus being tackled on short, medium 
as well as on long term basis. 

[M.B.A O,M, No. 16017/5/7/76-G.P., dated 30-11-1976l 

Comments of the Committee 

The Committee note that the Chandigarh Housing . Board has 
been set up with the object of augmenting housing stock. "They 
desire that the housing schemes for implementation by the. Admini-
stration and the HousiJ)g Board should be prepared carefully to. 
meet the requirements of the various sections particularly the 
weaker sections. 

The Committee expect that adequate funds' would be allocated 
to the Housing Board and other agencies t<? ensure that adequate 
number of houses particularly for the weaker sections of society 
are provided as per integrated plan. The Comlll,ittee would like 
position Q:f requirement and fivailability to be assessed carefully 
plan-wise and from year to yeaI' and this should suitably be men-
tIoned in the Annual Report of Chandigarh which is laid on the 
Table of the House. 
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Recommendation (Sr. No. 18, Para 3.49) 

"Housing-Encouragement to build own houses" 

The Committee find that although the housing requirements by 
the end of the Fifth Plan period have been assessed as 42,000 
dwelling units, the programme of construction approved for imple-
mentation during the fifth Plan envisages construction of 4,530 
houses of va.rti.ous categories only _ The Committee consider that 
the p..!'ogramme of cons~ction during the Fifth ~lan period would 
touch only a fringe of the problem. The Commi<ttee would 
like Government to explore the possibility of encouraging persons 
to build their own houses. by arranging housing ~oans on soft terms 
as also by undertaking construction of houses during the Fifth plan 
period especially for the weaker sections and low income group 
people, so as to make a substantial dent in the housing problem of 
people of these categories. . 

Reply of Government 

Loans for construction of their own houses are being given by 
the Government of Punjab and Haryana, Chandigarh Administra~ 
tion and by the autonomous bodies, etc., to their employees. These 
loans a!'e on soft tenns but due to the recent decision of the Gov-
ernment to make the house owning officers ineligible for allotment 
to Government residence, there is a temporary set-back in the 
matter of building own houses by employees of the Government and 
of the autonomous bodies. 

2. As regards the construction of houses for weaker sections and 
low income group people, a large number of hOUses are under 
construction already and more are expected to be taken up for 
construction within the Fifth Plan. 

[M.H.A. O.M. No. 16017/5/76-G.P., dated 30-11-1976] 

Further information called for by the Committee 

Additional information required by the Lok Sabha Secretariat 
jn 'l'espect of this recommendation is: 

"Number of houses for weaker sections and low income 
group persons constructed during the fillst two years of 
5th Five Year Plan and the programme for the remain~ 
ing years as compared to the assessed requirements." 
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Further reply of Government 

The houses for weaker sections and low income group persons 
~re being Constructed under four different schemes. The position 
in respect of each is as under:-

t. Houses under the Slum Clearance Scheme 

(i) Total number of houses to be constructed in the Fifth Five Year Plan • 2750 

(ii) Number of houses constructed during the first two years of Fifth Five 
Year Plan • . . • . . • • • • •. 830 

(iii) Number of houses under construction 1548 

(iv) Number of houses to be constructed during the remaining years 366 

II. Housesfor EWSI 

(i) Total number of houses to be constructed in the Fifth Five Year Plan II 70 

(ii) Number of houses constructed during the first two years of the Fifth Five 
Year Plan. • • • • • • • • • •• 260 

'(iii):Number of houses under construction 833 

(iv) Number of houses to be constructf"d during the remaining years • • 
III. Industrial Houses 

(i) Total number of houses to be constructed in the Fifth Five Year Pian 25!1 

(ii) Number of houses constructed during the first two years of Fifth Five Year 
.. Plan. 104 

(iiiLNumber of houses under construction 100 

(iv) Number of houses to be constructed during the remaining years 48 
t4II .. 

IV. HousesfoT Gowrnment Employees 

Type I, II and III QIlly 
~.:- .. 

(i) Total number of houses to be constructed in the Fifth Five year Plan !7!1 

(ii) "Number of Houses comtructed during the first two years of the Fifth Five 
.... Year Plan. B2 

(iii) Number of houses under construction 155 

(iv) Number of houses to be constructed during the remaining years 135 

2. In addition to the above, a housing programme has been takeR 
up by the Chandigarh Housing Board with ~ssistance from HUDCO. 
The construction of 3,484 houses, most of which are meant for the 
persons of low-income group and economically weaker sections, is 
being taken up by the Chandigarh Housing Board. 

[M.H.A. O.M. No. 16017jlj77-GP, dated 18-4-77J. 
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Recommendation (Sr. No. 19, Para 3.50) 

"Housing-Government Construction" 

The Committee also recommend that the houses to be constructed' 
by Government should be functional and these should serve as a 
model for the neighbouring States to emulate. A continuous watch 
should be kept on the designs of these houses with a view to affect, 
improvement! as required. 

Reply of Government 

Every care is taken to see that all the designs that are evolved' 
are functional as well as economical, particularly those relating to 
the houses. Chandigarh has already made an impact in the field of 
architecture and serves as a model for other States to follow. 

2. As recommended by the Committee, the designs for houses are 
continuousiy reviewed and changes as are considered necessary or 
desirable are ih-corporated to improve their further liveability. 

[M.H.A. O.M. No. 16017/5-76-G.P., dated, 30-11-761 

R~e .. dation(Sr. No. 26, Para 3.51) 

"Housing-Phased Sector-wise programme" 

The Committee are'surprised that the housing requirements of" 
the service population which constitutes mainly the Economically 
Weaker Sections, were not visualised by Government earlier with 
the result that as the population in the various Sectors of the city 
grow, the service population had to take shelter in improvised 
housing, giving rise to slum conditions. Government have now 
undertaken the construction of tenements and in 1974-75, 260 such 
tenements were under construction. The Committee recommend 
that sector-wise requirements of service population should be assess-
ed and a phased sector-wise programme should be drawn up for con-
struction ~f te'nements for this class of people, particular attention 
being paid to houses for "Safaiwalas. Dhobis etc." 

lteply of Government 

The planners of Chandigaorh did made a provision of ho_using for 
service personnel like Dhobis, Safaiwalas, artisans, petty shop-keep-
ers, etc., while detailing and preparing Sector layout plans. In the 
initial stages of the construction of this city, these plans could not be 
implemented for one reason or the other. 



29 

2. However, now a dynamic policy is being followed and initiative 
in this regard has been taken. The plans for Sectors covered under 
Phase I, w~ere most of the area has already been planned, commit-
ted and bUilt up, are being reviewed in order to indentify suitable 
p'ockets for the construction of EWS houses so as to accommodate the 
.service personnel near to their place of work. Thus the recommen-
dations of the Committee are being implemented by the Adminis~ 
tration. 

260 tenements referred to by the committee have already been 
.completed and another 390 te~ements are to be. constructed during 
1976-77 at a cost of around Rs. 20 lakhs. 520 more tenements will be 
:taken in hand during the last yea'l" of the plan i.e. 1977-78. 

[M.H.A. O.M. No. 16017/5-76-G.P., dated, 30-11-76J 

Beeommendation (Sr. No. 21, . Para 3.52) 

"Housing-Phase D of Maste.r Plan.",· 

The Committee further recommend that at least in the 17 Sectors 
being develop~9 .'in Phase I~ of' the Mastel'. PJ,an, this ;shortco~ing 
shouldl].o~J~ ~~peated and, housing fo .. ' the"se~e perso~l,$ould 
.be concurrently, prOvided for. . 

lteply of Government 

In Sectors cove'l"ed under Phase II, adequate reservations are 
being made. f.or the construction of houses for the service· personnel 
;as wen as'for other belonging to EWS category. The earlier short-
comings are being removed in the development of Sectors in Phase 
II. The recommendation. on. the Commi~e are being acted upon. 

[M.H.A. O.M. No. 16017/5-76-G.P., dated, 31Hl-76J 

:Recommendation (Sr. No. 22, Para 3.5:i) 

"Housing-Industrial Workers" 

The Committee ndte that Governmeniliave undertaken a scheme 
of h~using for industrial workers and a total of 230 such tenements 
are proposed to be constructed by the end of the Fifth Five Year 
Plan period. The,-Com~ttee consider that sueh,of the industrialists 
a3 are making sizeable profits in their industrial units should also 
be required to make.acODtribution towards. housing for their em-
ploy~s ~d the. ~ntire b~e~ ,of pTovidi~g ipdustJ;!al", housing. ~hould 
not fallon the PllPlic. e~~heq~r. . The ~o~~tte~ recomm;~d t~at 
Gov~rmnent shoul~ draw. .uP ;ts<.:l;1~~provi~g fl¥' ,~.e_ part.I~lpation 
ol.th.e .priv.~tejwhl~~rial ~Wr JI\~l9ing hO~$. for ~e i~dusWaJ 
worker", .. , " "I r.· ... ". "'" ••. .;J 
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Reply of Government 

The industrial units located in Chandigarhare generally of very 
small scale and are not in a position to take the burden of building 
the houses for their industrial workers. Negotiations have been 
made with some individual managements as well as with the Indus-
tries Association, but without any result. There are also the related 
questions about the provision of land to the private industrial sec-
tors at reserved price, giving of subsidy and loans for construction 
of houses. However, efforts are being made to persuade them t() 
come forward and to build houses for their workers. 

[M.H.A. O.M. No. 16017/5-76-G.P., dated, ao-U-76J 

RecommendatiOn (Sr. No. 23, Para 3.54) 

~'Housing-Establishment of Housing Board" 

The Committee note that a HOUSing Board has been constituted 
for undertaking housing programmes in the Territory for different 
categories of peop'le with the assistance of the Housing and Urban 
Development Corp'oration. The Committee consider that this is a 
step in the right direction and hope that the Housing Board would 
play a crucial role in meeting the housing requirement of the people 
of Chandigarh. The COmmittee would, however, like Government 
to augment the composition of the Housing Board suitably which is 
at present composed ()f only one member, viz. the Finance Secretary. 

Reply of Government 

This recommendation has been implemented by reconstituting 
Chandigarh Housing Board. There are now four official Members, 
namely-Chief Engineer, Chief Architect, Estate Officer and Senior 
Town Planner; and three non-official Members to perform the duties. 
and to discharge the functions of the Board under the Act. 

[M.H.A. O.M. No. 16017/5-76-G.P., dated, 30-U-76] 

Reeommelldation (Sr. No. 24, Para 3.55) 

"Housing-Slum Prevention Measures" 

The Committee regret that the Master Plan did not visualise the 
housing problem of the economically weaker sections of society viz., 
artisan, domestic labour, labourers involved in the construction of 
the city etc., with the result that slum-like conditions have come into 
existence in the planned city of Chandigarh. It is only in the last 
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year of the Fourth Five Year Plan (1974-75) that a scheme for build. 
ing tenements for this category of people was approved. There are 
as many as 7004 families living in slum areas who have to be pro. 
vided alternative accommodation, and it is proposed to build 2750 
houses at a cost of Rs. 1.5 crores during the Fifth Plan period. The 
Committee would like Government to study in detail the causes 
which have led to the creation of slums and take concerted measures 
to overcome the current problem. The lessons learnt from this 
study should also be circulated to all concerned, sO that futUre town 
p'lanning is done in an integrated manner and recurrence of such 
situation is avoided. At the same time the Committee would like 
measures to ensure that now slums are not created in future and 
that Chandigarh attains the distinction of a city without slums. 

Reply of Government 

The Administration has already chalked out a phased programme 
for construction of EWS houses in different Sectors. A ~cheme has 
been formulated for the rehabilitation of the residents of the Labo1ll,' 
Colonies in the tenements and transit camp where all the basic civic 
amenities are available. 836 houses have 'already been constructed 
and 558 more houses would be ready during the year for allotment 
under this scheme. 

2. Effective measures are being taken through the enforcement 
staff engaged in the Estate Offices in order to check further encroach-
ment of Government l~d. Every effort will be made to prevent 
any such fresh cases. 

3. The question of conducting a thorough study in the matter and 
its circulation to all concerned is under consideration. 

[M.RA. O.M. No. 16017/5j76-G,P., dated, 30-11-1976J 

Further information called for by the CommIttee 

Additionat' information required' by the Lok Sabha Secretariat 
'in'respe~t of this recommimdation' is asfollows:~ -

. (1) The reasons for delay in undertaking study in detail of the 
causes which led to creation of slums and decision taken 
in 'this' regard; and 

(2) Copy of study and a statement indicating remedial mea· 
sures devised in the light thereof. 



Further reply" of Government 

The conducting of study in detail" as recom~ended by the Esti-
mates Committee entailed scanning OF numerous factors extending 
over a number of years and it was, therefore, a time-consuming 
process involving use of exp'ertise in various fields particularly 
sociolOgical, statistical and economic. Earlier, it was felt that this 
study could be conducted through the Colleges or University authori-
ties, but subsequently this was not found feasible, as these agencies 
ielt that this would need full complement of staff as goes with aca-
demic surveys, and also sizeable finances by way of employment of 
staff to make available records from various offices of Punjab and 
subsequently of the Union Territory, Chandigarh, meeting with a 
num~r of retired officers who were incharge of Chandigarh Capital 
Project and who were now residing in and outside Chandigarh. 
It was felt that apart from involving huge expenditure, this would 
take much more time, therefore, it was then felt that the planning 
and Statistical Unit of the" Chan~~ Ac!mintstratiqn. ~~y be 
strengthened. by providi~g additiona~ "~~~,as "th~ Admini~tration h,as 
no ot~erex,P'erti~e t~ carry out ,tliiss~Udy. The matter~$ imd~~ 
consid.eration. . 

[M.H.A. O. M. 16017/1/77-G.P., dated, 18-4-77J 

Further information called fOr by the Committee 

Please state:-

(a) the present position regarding undertaking a study into the 
causes leading to creation of slums by the Planning and Statistical 
Unit; , . '.'" 

(b) the present position regarding construction and allotment of 
houses for rehabilitation of residents of labour coloni,es in" tenements 
and transit camps. 

RJeply of the Government 

(A) The work relating to the undertaking of a study into the 
causes leading to creation of slums and to suggest remedial measures 
has been assigned to the Planning Officer, an inc'!llIlbent of which 
post was selected from the Punja,b ayil Service but he has not yet 
joined on deputation with the Chandigarh Administration. The 
study will' formally be taken as soon" as the Officer joins. In the 
meantime; hOwever, the basic data regarding the slums existing 
around the city, is being collected as a. part of the Administration's 
drive to eliminate these slums. This data will prove useful for the 
formal study. 
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(B) Under the Scheme known as "Licensing of Tenements and 

'Transit Site Scheme 1975" Labour Colonies in Industrial Area Sec-, , 
tors-32, 33, and Contractor Colony Sector-30 have been shifted in 
tenements and transit sites. So far 1384 tenements and 2085 transit 
sites have been allotted to the residents of these Labour Colonies, 
the details in respect of which are as follows:-

"'81. Sector 
No. 

Tenements Allottea: 
I. 29 

30 

37 

'Transit Sites Allotted: 
I. Transit Camp Sector-26 

2. Rehabilitation Scheme Karsan 

Total : 

Total I-

No. of tenements! No. of tenements! 
sites available sites allotted 

610 602 

584 584 
234 198 

1428 1384 

614 608 

150 7 1477 

2121 2085 

Thus, 3469 residents of various Labour Colonies have SQ, far been 
rehabilitated. --

[M.H.A. O.M. No. 16017/1/77-G.P., dated 9-12-7.7] 

Comments of the Committee 

Please see paras 1.24 & 1.25 of, 'the Report~hapter I. 

Recommendation (Sr. No. 25, P8ra'4(11) 

l'IJndusiry" 

The Committee note that Goveriunent have taken a firm decision 
. "to ensure that only servicing industries, which do not spoil the 
environment or cause pollution will be allowed in the Chandigaih 
complex". They feel that a permanent solution of the problem 'of 
persons displaced by acquisition of their' lands for the Capital Pi'0-
jeCt and of the educated unemployment lies in providing them 
opportunities for taking up suitable a~ocations to be generated by 
the development o~ ,small scale aJ;ld cQttage industry in the Union 

-Territory. The Committee, therefore, recommend that Government 
should take energetic steps tc)'.chalk out and iinplement a compre-
he~;ve ~H~gr~~~_f9r dl'!-yelopIl)ent ofsucl,. .. small, scale, cottage and 

-a~p:b;a~, md~s,tr~es a;s h~ve,large po~ntIal_ for $~lf-employmint 



34 

like electronics, poultry keeping, dairy farming, Khandasari, Ambar 
Charkha, Soap making, leather tanning, weaving, service establish-
ments etc. in the Union Territory, and provide assistance to the 
n~~entrepreneu:s i~ the shape of loans, technical know-how, pro-
VlSIOn of essentlal mputs at reasonable rates by a single agency and 
arrangement for unified marketing of their p'roduce. 

Reply of Government 

Various schemes have been envisaged by the Administration for 
encouraging the entrepreneurs to set up or to develop small scale 
industries in the territory. One of these relates to establishment of 
an industrial estate where built up accommodation will be provided 
to educated unemployed persons desirous of establishing small scale 
units. Another scheme relates to providing seed/margin money 
under whkh the entrepreneurs are given money to the extent of 
10 per cent of the cost of project at 8 per cent per annum rate of 
interest. 

2. As regards provision of technical advice to entrepreneurs,. the 
Administration has setup an Electronic Testing and Development 
Centre for the benefit of units engaged in the manufacture of ·~lec
tronic pToducts. It is also proposed to set up an Industrial develop-
ment centre which will provide common facilities to engineering 
industries. Besides, technical assistance is arranged through the 
Small Industries Service Institute, Ludhiana. For the benefit of 
handloom weavers, a dye-house has been set up at Manimajra where 
dying facilities are provided at very nominal rates. It is also pro-
posed to set up a modern Klin for glazed red p'Ottery. 

3. Regarding the financial assistance, loans to the extent of 
Rs. 50,000/- are advanced under the state Aid to Industries Act, 1935 
at comparatively cheaper interest than that charged by the commer-
cial banks. Delhi Financial Corporation has been requested to up-
grade its office in Chandigarh to serve the local clients promptly. 
Decision is expected soon. The Chandigarh Small Industries Deve-
lopment Corporation Ltd. has been established for procuring various 
raw materials needed by the small scale industries. In-respect of 
the market facilities, arrangements are being made for sale of indus-
trial products through the Cooperative Super Bazars. 

[M.H.A. O.M. No. 16017/5/76-G.P., dated 30-11-1976J 

Recommendation (Sr. No. 26, Para 4.17) 

''Poultry Projeef' 

The Committee note that although the capacity of the Dressing 
Plant of the Chandigarh Poultry Project is 7.5 lakh birds annually. 
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during 1974-75 only 1.4 lakh birds were dressed in the plant, and 
during 1975-76, the_position is not likely to improve much. Even 
with the setting up of the Broiler Rearing Farm, the utilisation by 
the end of 1976-77, is eXp'ected to be no more than 4 lakhs birds. 
The Committee regret that the problem of regular supplies of birds 
for the Dressing Plant was not envisaged well in advance leading 
to the present situation of 5/6 of the capacity of the plant remaimng 
unutilised. The Committee recommend that urgent steps should 
be taken to utilise the capacity of the various facilities of the Plant 
at the optimum level so that besides augmenting the general avail-
ability of the poultry products, the Project may become an econo-
mically viable unit. 

Reply of Government 

There are certain inherent difficulties in utiliSing the full capacity 
of the Poultry Dressing Plant. 

2. The concept of 'Broiler' industry is new to India, which l·equires-
steady consumers' education to bring the.m around to this concept, 
so as to make them-appreciate the qualitative difference between the 
Broiler and the much commonly used 'spent up hen' at cheaper rates 
which is only seasona1. It, therefore, requires concerted efforts and 
time factor to establish marketing of this new venture. The 'Broiler' 
is still on competition with the 'spent up hen' and surplus cock-orals 
of egg type breeds which are sold in the market without skin at 
throw-away prices sometimes. 

3. The process of the automatic chicken dressing plant is to pro-
duce and supply broiler with skin which is not only the most nutri-
tious part of the chicken meat but also economical. With steady 
efforts made uptil now, the consumers are developing a liking for 
'Broiler' with skin. Keeping these hurdles in view, the output of 
the Dressing Plant is being increased in a systematic and steady 
manner depending upon the marketing potentials and also keeping 
in view the highly perishable nature of the commodity. The private 
·poultry farmers, who were initially associated with Dressing Plant 
for the supply of live broilers, later on withdraw themselves from 
this arrangement thereby making the Plant dependent solely on the 
protluction at the Government project itself. The housing capacity 
of the Breeding farm/Broiler farm at the project is, therefore, being 
increased systematically so as to increase the intake of the Dres-
sing Plant considerably. As soon as the marketing prospects are 
increased efforts will be made to 'p'ersuade private poultry farmers 
also to adopt Broiler Farming in and around Chandigarh. 

[M.H.A. O.M. No. 16017/5-76-G.P., dated, 30-11-76] 
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Recommendation (Sr. No. 28, Para 4.25 & 4.30) 

"Power" 

'The Committee note the assurance given to them during evidence 
by the representative of the Government that "In the foreseeable 
future there will be no problem of power supply to Chandigarh. 

The Committee observe that the revenue receipt on account of 
sale power is less than the expenditure -and consequently a proposal 
is under th_e consideration of Government to increase the tariff. 
In this connection the Committee would like to pOint out that power 
js one of the basic inputs for all deVelopmental activity and a cheap 
and adequate power supply system sets the pace for area develop-
ment. There is, therefore, the need for observing utmost economy 
in administrative expenditure on the generation, distribution and sale 
of power so as to keep the tariff to an economic minimum. 

Reply of Government 
The Chandigarh Adniinistratiol1 took over the local power supply 

system on 2-5-1967 from the State tlectticity Board of Composite 
Punjab. Uptothe year 1973-74, the l'eceipts from the sale of power 
have always been more than the expenditure (excluding interest 
and depreciation charges), but the position changed from the year 
1974-75 when the expenditure was-B.'C 131.67 lakhs a.gainst the 
receipt of Rs. 123.47 lakhs showing deficit of about Us. 8.00 lakhs. 

2. The factor that led to the increased expenditure was the pur-
chase of power from Badarpur Therm~ Power Plant, the price of 
which was much higher tooD. 5 pai&e per, unit charged by the Bhakra 
Management Board. During 1974-;15 the demand exceeded the 
availability from Bh~a Ge~ration Complex, in which the share 
of the Administration is 3.5 per eentand to cover the deficit, the 
Government of India allocated 1.0 lakh .units per day from Badar-
pur. Under this arrangement, 10.87 millions units were received 
during 1974-75. Its cost at 16.05 paise per unit worked out to 
Rs. 17.93 lakhs, whereas the corresponding hydro-power from B.M.B. 
would have cost Rs. 5.3 lakhs only. Thus, the loss is directly attri-
butable to the supply of Badarpur power, otherwise, there would 
have been profit. 

'3. Owing to the purchase of Badarpur power at 16.05 paise ~ 
unit against the sale at the rate of 12.71 paise, the revision of tariff 
became unavoidable. . A~ordingly- the categories of consumers ~ve 
'been raised with effect from 16-5-1976:-

(i) Commercial;' 
(ii) Small powers. 
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This revision is anticipated to yield an additional revenue of Rs. 40; 
lakhs per annum. However, the revised tariff rates in Chandigarh 
are still much lower than those in the neighbouring States of Punjab 
and Haryana. _! ........ 11 ii&:A'i!3J 

4. On the question of utmost economy in the Administrative' 
expenditure, it may be stated that the overhead expenses for the 
year 1974-75 in Chandigarh were of the order of 8.45 paise per unit 
sold. Against this, the corresponding:figures in Punjab and Haryana 
States Electricity Boards, were 11.06 and 11.07 paise per unit, respec-
tively. AIl the same efforts are' being made to bring down overhead 
expenditur~ further. For the P!esent, this has been done:-

(i) By reducing the distribution losses from the prevailing, 
:figure of 18 per cent to 15 per cent; 

(ii) By stopping pun:!hase of 'power from, BAdarpurThermal' 
Power Plant as the Bhakra Beas Management Board are 
now in a position to meet the entire energy requirement 
of Chandigarh. 

[MHA O. M. No. 16017/5-76-GP, dated 30-11-761 

Recommendation (Sr. No. 2.9, Para 4.48) 

"Education-Universalisation of Elementary Education" 

The Committee note that in the Union Territory of Chandigarh 
98 p~r cent of children in the age group of 6-11 years were going 
to schools by the end of the Fourth Plan period. The Committee 
hope that consistent effort will be made to achieve universalisation 
of elementary education at least by the end of Fifth Plan period. 
The Committee, however, suggest that there should be one model in 
a group of peripheral villages so that the facilities of good education 
are within the easy reach of the children of the people living in rural 
areas. 

Reply of Government 

In the light of the recommendations, consistent and concerted 
eftort' will achieve universalisation of elementary education in this 
Union Territory as quickly as possible. 

2. As regards the running of one model school in a group of peri-
pheral villages, there are certain practical difficulties in the way. 
Manimajra is now an urban notified area. Badheri, Burail, Attawa, 
Buterla are being encompassed by Chandigarh City itself with the· 
extension of Master Plan. The remaining score of villages are spread 
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like. a string around Chandigarh and are not in a cluster._ Thus, the 
se~tmg up of a model school in any of the remaining villages is not 
gomg to be a success. Otherwise also all the villages are not far 
off from Chandigarh. All the same, steps are being taken to improve 
the facilities available to schools located in villages and to raise 
their standard. 

(MHA O. M. No. 16017/5/76-GP, dated 30-11-76) 

Recommendation (Sr. No. 30, Para 4.(1) 

4 'Education-Introduction of 10 + 2 pattern of school education" 

In regard to the introduction of 10+2 pattern of education, the 
Committee would like to reiterate their v,iew expressed in para 3.62 
of their Seventy-ninth Report (Fifth Lok Sabha) on the Youth Edu-
cation etc. that there is need for making a most careful, well 
prepared and well co-or dina ted approach in the important matter of 
introducing the 10+2 pattern of school education. 

Reply of Government 

The pattern of 10+2 school education has been introduced on the 
basis of the general principles evolved by the Government of India. 
This has been done after a careful study and its implementation is 
being kept under constant watch. To make it successful, it is 
desirable that a uniform policy is followed in the adjoining States 
and also by the Punjab University and its affiliated Colleges. The 
University is being persuaded to adopt it. 

[MHA O. M. No. 16017/5-76-GP, dated 30-11-76J 

Recommendation (Sr. No. 31, Para 4.(2) 

"Education-20-Point Programme for students" 

The Committee are glad to learn that Chandigarh Administration 
had endeavoured to implement the Prime Minister's 20-Point Pro-
gramme for students in: the Union Territory of Chandigarh. They 
-hope that the implementation of programme will be reviewed from 
iime to time with a view to remove any snags and effect improve-
ments to make it a success. 

Reply of Government 

The Local Advisory Committee, Chandigarh has been :=tpproved 
by the Government of India for functioning as ~e CommIttee ~or 
assisting the Administration in the implementation of t?e 20-Pomt 
Economic Programme. Accordingly the programme IS regulaorly 
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reviewed in the monthly meetings of the Committee and prompt-
action is taken to remove snags, if any, and to effect improvements. 

2. To meet the requirements of the stuaents community, it has 
been decided that all purchases of hostels, canteens, etc. (including 
the sports goods) should be made through the Super Bazar' only. 
where adequate arrangements for supply 'at cheaper rates have been 
made. Cooperative stores have started functioning in the Colleges! 
Institutions where essential articles like stationery, toilet, goods, bis-
cuits, etc. are being supplied to the students at cheaper rates. 

3. Following "Book Banks" are now functioning:-

No. of Institution .• 

(i) Technical Institutions 

(ii) Government Colleges 

(iii) Private Colleges 

(iv) Government Higher Secondary/High Schools 

(v) Government Middle Schools 

(vi) Government Primary Schools 

(vii) Private High Schools 

(viii) Private Middle School 

(ix) Private Primary School 

4 

4 

4 

!:II 

7 

4 

Grants-in-aid of Rs. 17,000/- for this purpose has been released to 
Government and private managed affiliated Institutions. 

[r.-iliA O. M. No. 16017/5-76-GP, dated 30-11-76J 

Recommendation (Sr. No. 32, Para 4.(7) 

Public Tr8Dsport 

The Committee note that the Chandigarh Tre.nsport Undertaking 
has 73 vehicles. It has been represented to the Committee that local 
transport system in Chandigarh is far from satisfactory. This has 
been borne out by the fact that according to a survey of require-
men~, 90 additional buses were to be added to the fleet during Fifth 
Five Year Plan period. On account of consn-aint of resources, this 
number has been reduced to 50. Chandigarh is extensively spread 
out and an efficient local transport system is an absolute necessity. 
The Committee are not able to appreciate why 50 additional buses 
are being added to the fleet against the requirement of 90 buses. 
The Committee recommend that Chandigarh Administration should 
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make a thorough review of the requirements of buses, taking into 
acco~nt the spr~wling nature of the city and take effective steps to 
P'I'oVlde an efficlent transport system to meet the requirement of the 
travelling public, either by adding adequate number of buses 
or examining the feasibility of temporarily taking buses on hire 
as has been done in Delhi. The Committee would also like Chandi-
garh Administration to consider the .feasibility of running mini buses 
on the same lines as in Delhi to ease the transport problem. They 
also desire that a long term plan should also be prepared. to meet 
the future requirements, based on the projected growth of the traffic. 

Reply of Government 

In pursuance of the recommendations, a t,horough review has been 
made. During 1974-75, 12 buses were added to the fleet and during 
1975-76, 10 buses were added. During this year, 20 buses are being 
added. Orders for the purchase of 12 Mini Buses have akeady been' 
placed with the manufact~ers and the remaining 8 buses (long wh~et 
base) would also be purchased soon. Thus, 42 buses would be added 
during the first three years of the Plan and at this rate the figure 
of 50 buses be far exceeded. 

2. By the end of this year, 20 Mini Buses inclusive of 8 already 
on the fleet would be operating and this number would be sufficient 
to meet the 'l"equirements. It would not be necessary to hire any 
buses from private operators. 

3. Keeping in view the sprawling nature of Chandigarh, a new 
bus route system has been introduced w.e.f. 2-10-1976. Under this 
system, the buses run hOrizontally and vertically. Fast moving 
long wheel base buses run on V-2 and V-3 rOads and Mini buses 
on V -4 roads, so as to provide quick and efficient transport to the 
commuters. Four types of services have been evolved viz: ring 
services (both clock-wise and anti-clockwise), direct services, mini 
buses services and sub-urban services. The salient features of the 
new system are:-

(i) City Centre is now connected by all sectors with faster 
services; 

(ii) From any place to any place in Chandigarh a person can 
reach in half an hour's time with one change-over; 

(iii) 

(iv) 

The maximum interval in bus services has been redu"ed 
to 30 minutes (except sub-urban services) and most of the 
services win be run with interval of 10 to 15 minutes; 

Educational institutions, hospitals, important offices and 
important maorkets have been covered intensively; and 
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(v) Fare structure has been simplified and except for su.b-
urban services tickets will be in the denominations of 20 
and 40 paise only; 

4. This has resulted increase of daily Km. coverage from about 
10000 Km. per day to about 15000 Km. per day. Thus considerable 
improvement has been effected in the recent past and recommenda-
tions of the Committee will be kept in view for framing the progl'am~ 
me for next two years of plan. 

[MIlA 0 M No. 16017/5-76-GP, dated 30-11-76] 
Recommendation (Sr. No. 33, Para 4.54) 

"SanitatioB _ Publie Health" 

Government have admitted that the Public Health Organisation 
in Chandigarh is "deficient particularly in the matter of refuse re-
moval service". The Committee recommend that the Administration 
should pay due attention to the problem of sanitation in the Union 
Territory of qhandigarh as any laxity in this res-ard is likely to 
generate disease and squalor, the eradication of which may ultimate-
ly prove to be costlier than the preventive measure. 

Reply of Government 
In compliance with thp recommendations. a special cleanliness 

campaign was launched by mobilizing the resources of all Depart-
ments in the Administration. This has proved a success and shown 
good results. The wvrking of the "Sanitation Committee" formed 
for makin ~ co-ordinated efforts in the direction of keeping the city 
clean with the available resources, has been energised. Endeavours 
are being made to tackle the problem effectively. The cooperation of 
the citizens is also sought through press, hand-bill, cinema slides, 
radio etc. 

2. There is however, the poroblem of shortage of staff and imple-
ments to cope with the scavenging work, removal of garbage, etc., 
With the increase of the population. To meet expenditure on sanita-
tion, house tax has been levied in Chandigarh at the rate of 10 per 
cent of annual value with effect fro 1-1()'1976. This is expected to 
yield annual income of about Rs. 40 to Rs. 50 lakhs. The services 
~ll be further augmented on the availability cf additional funds. 

(MHA O. M. No. 16017/5-76-GP, dated 30-11-76] 

Reeommendation (Sr. No. 34, Para 4.55)' 

"Saaitation and Public Health" 

The Committee note that there is a General HOilp;tal with 3'70 beds 
and a Post·G!"aduate Institute of Medical Education at Chandigarh 
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with 700 beds, for a population of 3 lakhs. The Committee have no 
doubt that Government would work out the requirements of medi-
cal facilities to cater for a population of 5 lakhs by 1987 and initiate 
steps. as necessary, for creating the requisite facilities in a phased 
manner. 

Reply of Government 

Tentative requirements' of medical facilities to cater for a popu-
lation of 5 lakhs by 1987 has been worked out. It is proposed-

(i) to establish 5 more allophathic dispensaries during the re-
maining period of the Fifth Plan;' 

(ii) to provide another 250-bedded hospital in the second phase 
Sectors of the city. 

[MHA O. M. No. 16017/5-76-GP, dated 30-11-76] 

Recommendation (Sr. No. 35. Para 4.601 

"Tourism" 

Chandigarh is situated at the foot-hills and also have serveral 
tourist attractions, ,besides being the first planned city. The Com-
mittee feel that if tourist facilities such as cheap' lodging and trans-
port are provided, it should be possible to attract students and youth 
to visit this city in large numbers. The Committee. therefore, 
recommend that in creating facilities for development of tourism 
in the Union Territory of Chandigarh. special attention should be 
paid to the provision of cheap lodging with tariff not exceeding 
Rs. 10. 00 per day and cheap transport for the home and foreign 
tourists belonging to low and middle income group categories. In 
particular, the feasibility of setting up a Youth Hostel at a central 
place in the city should be examined. At the same time the Com-
mittee would emphasise the need for development and proper up 
keep of the existing places of tourist interest in the Union Territory 
to sustain the interest of tourists in the Territory. 

Reply of Government 

Besides the facilities already available in the town for the stay 
of tourists, 9 sites for lodging houses near the Bus Stand have been 
created so as to provide boarding and lodging to the tourists at 
cheap rates. These sites have been sold to private parties in op-en 
auction. As soon as these are constructed the problem would be 
solved to some extent. 
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2. In addition, it has been decided to set up camping ground for 
travellers/tourists at two sites, one adjacent to the Lake beyond 
the Lake Club and the other in the open area near the J anj Ghar 
in Sector 23-D. The accommodation here will cover different needs 
within the paying capacity of the tourists. 

3. The Indian Tourist Development Corporation are also plan-
ning construction of a motel in Chandigarh and a site measuring 
8,712 Sq. Yds. has already been offered to them. 

4. A proposal for the setting up of a Tourist Development Cor-
pnration for Chandigarh is also engaging attention. The construc-
tion of a 200-bedded accommodation for the class emphasised by the 
E!stimates Committee is proposed to be entrusted to the Corporation. 
It will also run excursion tours, etc. Recommendations of the 
Estimates Committee will be kept in view while formulating deve-
lopment plans for the next two years. 

[M.H.A. O.M. No. 16017/5/76-G.P. dated 30-11-76] 

Recommendation (Sr. No. 36, Para 4.64) 

"Unemployment Problem" 

The Committee are p-erturbed to note that the number of regis-
trants on the live register of Employment Exchanges in the Union 
Territory has been increasing and in 1974-75 it was about twenty-
six thousands. The Committee feel that jobs under Government 
being limited, the only way to solve the problem of educated un-
employed is! by encouraging them to set up small scale service 
establishments or industries. The Committee, therefore, recommend 
that Government should launch a. self-employment pogramme for 
educated unemployed and educate and encourage the young people 
to take benefit under it. The facilities for self-emp'loyment avail-
able at Chandigarh to educate unemployed should be such as would 
attract young entrepreneurs from outside the Cnion Territory also. 

Reply of Government 

In pursuance of the recommendation, all the educated unemploy-
ed entrepreneurs on the live register of the Employment Exchange 
were called On different dates. The representatives of the Banks, 
Industries Department, Small Scale Industries Corporation, were 
also invited. Various schemes to encourage self-employment and 
for setting up of industries were explained to them in detail and 
they were advised to avail themselves of the facilities. Necessary 
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assistance is being given to those comiag forward for setting up 
their ventures. 

2. Publicity about the oppor"tunities av,wlable for self-empwy-
ment is given by holding exbil>itiQns ~y the Employment Exc;hange. 
Publicity Wing in the Exchange has been set up. To equip the 
Employment Officers for this purpqge, a special training of the 
officers was al!W arranged in collaboration with the Small Industries 
Service Institute, Lu4JUana. 

3. A scheme has been prepared in CQUaboration with the local 
br~ches of the Central Bank of India t~ helping the unemployed 
to ply auto-rickshaw in the city. Loans fu,: this Pf.l1pose are giV$ 
to them on th~ recommendlltions of the lacal Employment Exchange. 

[M.H.A. O.M. No. 16011/5/76-GP, dated 30-11-76] 



CHAPTER HI 

RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITrEE DO NOT DESIRE TO PURSUE IN VIEW OF 

GOVERNMENT'S REPLIES. 

Nil. 

4S 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED. 

Recommendation (Sr. No.1, Paras 2.15 to 2.17) 

"Organisational Set Up" 

The Committee note that the Administrative Reforms Commis-
sion, 1969 had made observations regarding the excessive staff 
employed in the Union Territory Administration of Chandigarh in 
relation to its population and had recommended simplification of the 
arlministration. The Committee were informed that although 
measures have been taken to simplify the administration there 
were certain special problems faced by the Chandigarh Administra-
tion. Chandigarh was the capital not only of the Union Territory 
but also of the Punjab and Haryana States. While the set up of 
the Capital Project before re-organisation was being continued, the 
municipal functions were also being taken care of by the Adminis-
tration and certain common facilities such as printing and stationery, 
engineering services, High Court etc. continued to be provided to 
the States of Punjab and Haryana. The Committee were further 
informed that the various Departments of the Administration were 
just 'Branches' and were maintained SO as to facilitate merger as 
per the recommendation of the Re-organisation Commission. 

The Committee further note that the sanctioned strength staff 
in Chandigarh Administration is 16,390 which constitutes 7.4 per 
cent of the population of the area according to the 1971 census. As 
the present population of Chandigarh is stated to be about 3 lakh 
this percentage works out to 5.4. The Committee were informed 
that out of the staff of 16,390, "11,000 to 12,000 cannot be strict con-
sidered to be carrying on administrative functions as normally under-
stood in any Union Territory or State Administration" as these are 
attached to the High Courts, the Department of Printing & 
Stationery, Health Department performing municipal functions, 
Department of Education and the Department of Engineering which 
inter alia looks after the Capital Project. Thus the staff employed 
on Administrative functions works out to 1. ~1. 7 per cent of the 
population. 
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The Committee recognise the multiplicity of functions/responsi-
bilities which have to be discharged by the Chandigarh Administra-
tion. Most of these functions are such which require discharge of 
responsibilities in the field, such as education, engineering, health, 
printing and stationery, municipal etc. They, therefore, stress that 
the administrative organisation should be such that the offi::ers in 
the field are given adequate powers with effective supervision but 
multiplicity of administrative levels are done away with in the 
interest of efficient and economic functioning. The Committee 
would recommend that a review of the staff strength may be made 
by the Chief Commissioner in consultation with a Director of lead-
ing p'Ublic institution well-versed in municipal affairs and a repre-
sentative of the Ministry of Finance with administrative experience 
so that the strength is rationalised and aU possible economies 
affected consistent with the maintenance of efficient services. In 
making this recommendation, the Committee have kept in view the 
fact that the rationalisation of staff would constitute no problem as 
a substantial number of staff on deputation to the Chandigarh 
Administration. 

Reply of Government 

The field officers in this Administration are either of district or 
of lower level and their work is directly controlled or supervised by 
the Secretariat Office. They have been given administrative and 
financial powers as Head of Offices. In certain cases, additional 
p'Owers as Head of Departments have also been given, besides con-
ferring the secretariat status by designating them as Deputy Secre-
tary, etc. in ex-officio capacity. The bottlenecks and difficulties in 
the official functioning including the problems of inter-departmental 
coordination, are resolved in the meetings which are frequently held 
under the chairmanship of the Chief Commissioner. A study about 
the powers enjoyed by the field officers has been made and it has 
been endeavoured to arm them with authority commensurate with 
their responsibility. A constant watch is kept to see that the field 
officers function effectively. 

2. As regards the review of staff strength, a p'reliminary study 
has been made by the Administration and the staff in position has 
not been found excessive. On the other hand there is demand for 
inCTease in staff. in certain cases like the town planning, engineer-
ing, education, sanitation and health, excise and taxation, etc. due to 
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the additional activities and devel~pmental work under the Fifth 
Plan. While cortsiderirtg demand for additiortal staff, attempts are 
made to cope with the additional' work from within the existing 
strength. 

3. An officer of the Ministry of Finance has been nominated to 
review the position. Ministry of Works and Housing is also nomi-
natinganother officer for the purpose who is expert in municipal 
affairs. 

[M.H.A. O.M. No. 16017/5/7&-G.P., dated 3O-11-1976J 

Further information called. for by the Committee 

Additional information required by the Lok Sabha Secretariat 
in respect of this recommendation is indicated below:-

(1) Action taken to undertake review of staff strength in 
pursuance of recom1nendations of the Committee, details 
of staff returned to parent Departments/State Govern-
ments due to rationalisation of economy achieved; 

(2) Institutional arrapgements made to safeguard against 
avoidable growth of staff; and 

(3) Details of enhanced powers given to field officers. 

lPttrther Reply of Government 

(1) For undertaking review of the staff strength of the Chandi-
garh Administration, three ofticers llave Mnee been nominated to 
serve on the Contttrlttee, na~ly~-

(i) Shri J. A. Dadlani, Senior Analyst, Staff Lnspoection Unit, 
Ministry of Finance. Government of India, New Delhi. 

(ii) Prof. H. U. Bijl&lii of the Central for Urban Studies at 
the lndian Institute of Public Administration, IndI"a-
prastha Estate, Ring Road, New Delhi, on behalf of the 
Ministry of Works & Housing, as an expert in Municipal 
Affairs; 

(iii) Shri S. K. Tuteja, Deputy Secretary (Finance), on behalf 
of the Chandigarh Administration. 

This Committee constituted in pursuance of the recommendations 
of the Estimates Committee is expected to start examining the staff 
strength of the various Departments in the UnIon Territory of 
Chandigarh shortly. The members of the Committee have been 
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requested to finalise their recommendations keeping in view the 
urgency of this work. Only after this committee has reviewed the 
staff strength keeping in view the developing requirements of the 
city, it would be possible to say whether any staff is surplus. 

(2) As regards avoidable growth of staff, firstly, there is a com-
plete ban on engagement of additional staff under the Non-Plan 
sector and, as sttch,- no additional post is being allowed in this sector 
or in any of the offices of the Chandigarh Administration. The 
additional staff of operational and functional nature is, however, 
allowed only for the imp'lementation of the plan schemes. This is 
done only when the schemes and the budgetary provisions therefor 
are accepted and thereafter the work-load position, alongwith the 
prescribed staff nOrms are studied and after due scrutiny the staff on 
Plan side, where considered absolutely necessary, is allowed with 
the concurrence of the local Finance Department. This arrange-
ment amply safeguards against avoidable growth of staff. 

(3) Regarding the delegation of ~hanced powers, the field offi-
¢ers in the Chandigarh Administration are generally of lower level 
and no new or enhanced powers h.ave been given to them. However, 
action in this resp>ect will further be considered after the review of 
the staff position has been completed by the Committee refetred to 
above. 

[MHA O.M. No. 16017/1/77-GP, dated 18-4-77] 

Further inf.ermatien dilled. for by the COIDIDittee 

Please state the progress made regarding the review of the staff 
strength by the Committee of three Officers appointed for this pur-
pose. 

Bepq ef .... GevdnMalent 

For collection of data for re-riew of staff strength, certain Clari-
fications were called for by the Chandigarh AdmininI-atlon from the 
Ministry of Financ;:e (SIU},.who, in tunt, advised the Administration 
to dep\lte one of their officers to get himself acquainted with the 
method of filling in various proformae. Accordingly, an offiCer of 
the Administration has been deputed and the necessary data required 
for review by the Committee will soon be collected fl'oni all concern-
ed.' -" fi 

[MHA O.M. No. 16017/1/7/-GP, dt. 9-12-1977] 
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Comments of the Committee 

Please see paras 1.12 and 1.13 of the Report----Chapter I. 

Recommendation (Sr. 7, Paras 2.40 to 2.42) 

"Rent of Buildings" 

The Committee note that a number of Union Govt. offices and 
residential buildings in Chandigarh are in occupation of the Punjab 
and Haryana Governments and their employees, for which rent is 
p'ayable to the Union Government. The Committee are concerned 
to note that the amount payable on this account works to Rs. 4.1 
crores by the Punjab Government and Rs. 2.6 crores by the Haryana 
Government. The total amount of Rs. 6.7 crores payable by the 
two State Governments has not bE!en paid so far on account of lack 
of agreement regarding the formula for assessment of rent of these 
bUildings. 

The Committee also note that considerable amounts are outstand-
ing from the Punjab and Haryana Governments on account of their 
share of expenditure for common services rendered in the Main 
Secretariat Building, Vidhan Sabha Building etc. Out of the amount 
of Rs. 41 lakhs and Rs. 22 lakhs due from the Punjab and Haryana 
State Governments respectively upto 31-3-75, only Rs. 23 lakhs and 
Rs. 15 lakhs respectively have been realised from the two State 
Governments. The balance of Rs. 25 lakhs has not been paid by the 
two Governments, as they have not agreed to pay dep'artmental 
charges of 15 per cent. 

The Committee are surprised to note that the issues regarding 
payment of rent for Government buildings and the payment of 
charges for commOn services have not been settled so far and that 
huge amounts have been allowed to fall into arrears. The Commit-
tee would like to stress the need for an early settlement of these 
matters by holding discussion at the highest level, if necessary. 

Reply of Government 

To sort out the differences. meeting was twice fixed at the highest 
level, first on 27-7-76 and thereafter on 30-10-76. Ln July, 1976, the 
Chief Minister, Punjab desired the meeting to be postponed due to 
his p'l'eoccupation with other affairs of the State. In October, 1976, 
MMHA visited Chandigarh. The issue, however, could not be dis-
cussed because of the ill health of the Chief Minister, Haryana. Ac-
tion is now being taken to fix another date for the meeting as early 
as possible. 

rMHA O. M. No 16017 !5/76-GP. dated 30-11-76] 
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Further information called for by the Committee 

Additional information required by the Lok Sabha Secretariat in 
respect of this recommenda.tion is: 

"Precise progress made in reconciling outstandings." 

Further Reply of Government 

It has not been found possible SO far to convene the proposed 
meeting with the Chief Ministers of Punjab and Haryana to sort 
out the differences. The question is, however, engaging attention. 
As soon as the formula for assessment of rent of Government build-
ings at Chandigarh is finalised in consultation with the State Gov-
ernments, the outstandings on account of the payment of rent of 
buildings will be got cleared. 

[MBA O.M. No. 16017/1/77-GP, dated 18-4-77] 

Further information called for by the Committee 

Please state the present position .of settl~ment of issue regarding 
payment of rent for Government Buildings and common services. 

Reply of the Government 

The Governments of Punjab & Haryana were requested that 
ne::essary instructions to their officers should be issued for early dis-
posal of the arrears of rent to Chandigarh Administration in aCCor-
dance with the Simla formula, which in fact has had the tacit ap-
proval of both the State Governments. Despite reminder issued by 
the Chief Commissioner, there is no resp'Onse from the State Gov-
ernments. 

[MHA O.M. No. 16017/1/77-GP, dt. 9-12-1977] 

Comments of the Committee 

Please see para 1.18 of the Report-Chapter I. 

Recommendation (Sr. No. 27, Pa.ras 4.23 to 4.24) 

"Water Supply" 

The Committee observed that the current requirement of water 
for the Chandigarh complex is 42 Million Gallon Daily (MGD) 
which is likely to rise to 55 MGD by the end of the Fifth Five Year 
Plan period and to 9.5 MGD by the end of completion of Master Plan 
i.e., 1987. As against the requirement, the present availability, 
which is only through tube wells, is 27 MGD only. The Committee 
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are informed that the possibility 01 augttlenting the supply through 
tube-well is limited and alternative sources of water supply have to 
be tapped and a scheme for bringing water frotn Bhakra Main Line 
estimated to cost Rs. 11 crores has been mooted. 

It was well known right from the inception of the Chandigarh 
Capital Project that there would be shortage of water and the 
tube-well supply would not be adequate to Cope with the require-
ments of the projected population. The Committee regret that 
Government took no action during all these years to tap alternative 
sources of water for the Uriion Territory with the re'sult that the 
existing supply has fallen far short of the requirements. As valu-
able time has been lost, the Committee would like Gov_ernment to 
take concerted measures for augmenting the water supply through 
alternative sources without delay so as to avert a possible water 
crisis in the near future. 

Reply ef Government 

A project for drawing water from Bhakra main line near 
Moranda has been drawn up. The proposal has been cleared by 
the Government of India. The execution was held up for want of 
concurrence of Punjab and Haryana GOVernments to share water 
fr()m their respective quotas. MMHA visited Chandigarh towards 
the end of Ottober and bigh level dis¢ussions were held on the 
issue. A formula to share water bas now beem. agreed to. The 
work may start immeciNltely on receipt Ii1f formal concuttence. A 
provision of Rs. 2 crores to be spent during the corning year has 
betm made. 

Construction of four tube-wells to augment the water supply of 
Chandigarh was also taken in hand. Three of tliem have since been 
completed and the fourth is nearin-g completion. Four more tube-
wells are proposed to be constructed in the eoming year and adequate 
plan provisions have been made for these works. Possibilities to 
use the tube-wells installed for irrigation for drinking water pur-
poses are also beirtg explored. 

[l'vUfA O. M. NO'. 16017/5-76-GP, dated 3~11-76] 

Further information called for by the Committee 

Additional information required by the Lok Sabha Secretariat 
in respect of this recommendation is as follows:'-

(1) Position regarding implementation of the Proje¢t for 
drawing water from Bhakra Main Line near Maranda; 
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(2) J.,atest p~ition about assessed requirements and avail-

ability of water during each year of- 5th Plan; and 
(3) Projecti.o1l$ for the 6th Plan. 

Further reply of Government 

The implementation of the Projiect has not yet started due to 
the fol1.Qwing two reaSQJlS: 

(i) Tbough the project has been cleared in p'rinciple, the 
details of the scheme are stilI pendin~ c1eararu:e. Two 
discussions have recently been held----one on 21-2-1977 
and another on 24.2p 1917 ...... for ~ttj.p.g the outstanding 
points vis-a"1Ji:; cle~ran~ of the ~chtm1~. 

(Ii) Although eopqurrence of the Punjab Government for 
allowing Chandigarh to draw water from .their share in 
the Bhakra Main Line canal has been received, yet the 
matter is under correspondenee with the Government of 
Harayana, who too have accepted the proposal in princi-
ple and the only outstan(!lng issU~ relates to the question 
of Cl)andigarh's t()tal requirefIum.t of watsr. Thii ~ect 
is under mutual examination by the Chandigarh Ad-
ministration and the Government of Haryana. 

2. The position of assessed requirements and availability of 
water during each year of the 5th Plan and that of the 6th Plan 
period is indicated in the table below: 

Year 

1977-78 . 

1978-79 . 

1979-80 . 

1 98u-8 I ; 

1981-82 . 

1982-83 . 

1983-84 . 

Prospec-
tive 

popula-
tion 

(In lacs) 

3'00 

3'25 

4'10 

5'00 

Peak 
Season 
Require-
ment 

(In m.g.d.) 

47'00 

50 '75 

54'50 

59'00 

63'50 

68'00 

77'00 

Maximum Deficit! 
Quantity Surplus 
available (In m.g.d.) 

28'50 (-) 18'50 

29'50 (-) 21'25 

31' 00 (-) 23' 50 

31"00 (-) 28· 00 

57'00 (-) 6· 50 

57'00 (-) 11'00 

57'00 (-) 15'50 

57'00 (-) 20'00 

Remarks 

The deficit is propo-
sed to be met by 
reducing hours of 
supply to a mini-
mum of 8 hours. 

rMHA O.M. No. 16017/1j77-GP, dated 18-4-77] 
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Further information called for by the Committee 

Please state the present position regarding clearance of water 
supply scheme from Bhakra Main Line by Hal"yana Government, 
and the progress made in finalisation of the scheme. 

Reply of the Government •• 

The GovernlJlent of Haryana have since given clearance, in 
principle, for the supply of water to Chandigarh from Bhakra Main 
Line. This scheme has also since been finalised as appI'oved by the 
Government of India. . 

An expenditure of Rs. 100.04 lakhs is expected to be incurred 
during this year on items like acqUisition of land, intake work of 
main canal, p'l'ovision of various sizes of pipes. A sum of Rs. 175 
lakhs has been asked for this purpose in the Annual Plan for the 
next year 1978-79. 

[MHA O.M. No. 16017/1/7'i-GP, dt. 9-12-1977} 

Comments of the Committee 

Please see paras 1.32 & 1.33 of the Report-Chapter I. 

NEW DELHI; 

DecembeT 22, 1977. 
Pausa 1, 1899 (S). 

SATYENDRA NARAYAN SINHA 

ChaiTman, 

Estimates Committee. 



APPENDIX 'I 

CHANDIGARH ADMINISTRATION 

FINANCE DEPARTMENT 

NOTIFICATION 

The October, 28th 1976. 

No. UT-3878-F2-76/20797. The Local Advisory Committee, 
Chandigarh, constituted vide Chandigarh Administration Noti-
fication No. UT-3878-F2-76/12314, dated the 13th July, 1976, shall 
meet every month. 

T. N. Chaturvedi, 

Chief Commissioner 

Chandigarh 

No. UT-3878-76/20799, Chandigarh, dated the 28th October, 1976. 

A copy is for.w8l"ded to all members of Local Advisory Com-
mittee for information. 

Sd/-
SUPERINTENDENT FINANCE I 

jor FINANCE ;5ECRETARY CHANDIGARH ADMINISTRATION. 

-
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.PPENDIX D 

CHANDIGARH ADMINISTRATION 

FINANCE DEPARTMENT 

NOTIFICATION 
The October, 28th, 1976. 

No. 1120-UTFI (IV)-76\20800. The Rural Development Ccm-
mittee constituted vid.e Chandig~rh Administration Notification 
No. 1120-UTFI (IV)-76j52.72 dated 26th March, 1976, shall meet at 
intervals of not more than three months. 

T. N. Chaturvedi, 
CHIEF COMMISSIONER 

CHANDIGARH 

No. U2()..UTFI (IV) 76120802, Chandigat'h, Dated the 28th 
October, 1976. 

A copy is forwarded to all Members of the Rural Development 
Committee, Chandigarh for information. 

Sdl-
SUPERINTENDENT FINANCE I 

fOT FINANCE SECRETARY 
CHANDIGARH ADMINISTRATION 



I. 

APPENDIX m 
(Vide Introduction to Report) 

Analysis of the action taken by Government on the recommendations contained 
in the 99th Report of the Eatimates Committee (Fifth Lok Sabha) 

Total number of recommendations 

II. Recommendations which have been accepted by Government Vide 

III. 

recommendations No. 2 to 6, 8 to 26, 28 to 36 

Number 

Percentage 

Recommendations which the Committee do not desire to pursue 
in view of the Government's replies (ride recommendations No. 
7,8, II, 12 & 26) 

IV. RecommendatioDll in respect of which replies of Government 
have not been accepted by the Committee (uith recommendations 
No. 1,7 & 27 

Number 

Percentage 

57 
GMGJPND-Lino- 260¥-S-9-2-78-1050 

36 

Nil 
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